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RAJYA SABHA 

Thursday, the 10th May, 1962/the 20th 
Vaisakha,  1884   (SaJca) 

The House met at eleven of the clock, MR. 
CHAIRMAN in the Chair 

ORAL ANSWERS TO QUESTIONS 

SAINIK SCHOOL IN UTTAR PRADESH 

*395. SHRI M. P. BHARGAVA: Will the 
Minister of DEFENCE be pleased io state: 

(a) whether there is any proposal for 
opening a Sainik School in Uttar Pradesh; 

(b) on what basis Sainik Schools are 
opened in a particular State; 

(c) what are the academic qualifications 
and age limits for gaining admission to these 
Schools; and 

(d) how is the admission made to these 
Sainik Schools? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI D. R. 
'CHAVAN) : (-a) There is no current proposal to 
open a Sainik School    in 
U.P. 

(b) The initiative for opening a school in 
any State must come from State Government. 

(c) Boys within the age group 8-14 years 
who have V to IX standard of education are 
eligible to apply for admission. 

(d) Admissions are made on the results of 
competitive Entrance Examination held at 
various centres but on the basis of an all-India 
standard. 

SHRI M. P. BHARGAVA: May I know, 
Sir, how many Sainik Schools are there at 
present and the States in which they are 
located? 

SHRI D. R. CHAVAN: There are nine 
Schools at present, Sir, and they are located in 
various States. 

SHRI M. P. BHARGAVA: Which are those 
States? 

242 RS— 1. 

SHRI D. R. CHAVAN: Sir, one is at Satara. 

SHRI V. K. KRISHNA MENON: Sir, this 
question relates only to U.P. About other 
States I would like to have notice. 

SHRI M. P. BHARGAVA: Sir, I have not 
been able to follow what the hon. Minister 
has said. 

MR. CHAIRMAN: He says that your 
question was specifically about U.P. You 
have asked whether there is any proposal for 
opening a Sainik School in Uttar Pradesh. 
Now, you are extending it—how many Sainik 
Schools are there and where are they located 
and all that. 

SHRI M. P. BHARGAVA: Sir, it is all a 
connected matter. I am not bringing in 
anything new. 

SHRI V. M. CHORDIA: Sir, part (b) of the 
question says 'On what basis Sainik Schools 
are opened in a particular State'. So, the hon. 
Minister should answer that question about 
States. 

MR. CHAIRMAN: On what basis are 
Sainik Schools started in different States?   
That is what he asks. 

SHRI V. K. KRISHNA MENON: Sir, the 
initiative or the requirement for Sainik 
Schools must come from the States, because 
these Schools involve a heavy financial 
responsibility and also there is that 
responsibility far imparting education. 
Therefore, it is only when a State takes the 
initiative that we in the Government of India 
can consider it. But the initiative must come 
from the States. 

SHRI M. P. BHARGAVA: May I know 
whether any (representation has been received 
from the State of Uttar Pradesh for 
establishing a Sainik School there? 

SHRI V. K. KRISHNA MENON: No, Sir. 
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SHRI V. K. KRISHNA MENON: The 

Defence Ministry is responsible for some of 
the staff and administration. They provide a 
certain number of scholarships for the 
children of Service people. Its control is under 
a Council where the Chief Ministers of the 
States, which have Sainik Schools, sit. 

SHRI A. D. MANI: I would like to draw the 
attention of the hon. Minister to part (b) of the 
question, which states as follows: 

"On what basis Sainik Schools are 
opened in a particular State." 

Does not mean—from his answers— that if a 
particular State asks for a Sainik School, it 
will automatically be granted without the 
other conditions being fulfilled? 

SHRI V. K. KRISHNA MENON: No, Sir. It 
will depend on the various circumstances, Sir. 
The initiative must come from the States and 
then we have to see and examine whether it is 
possible or not and whether a sufficient 
number of students in that area will be coming 
forth, and Sainik Schools, Sir, are based on 
the conception that they must be all-India 
schools with certain all-India standards. 

SHRI M. P. BHARGAVA: May I know, 
Sir, the financial arrangements as between the 
Centre and the States for opening these 
Schools? 

SHRI V. K. KRISHNA MENON: Although 
it is another question, I will answer it, Sir. 
The States normally provide land, buildings 
and equipment, unless the Defence Ministry 
has any land for this purpose. They provide a 
large number of scholarships, through their 
various educational bodies, from their 
revenues. Of course, scholarships may be paid 
by the Central Government or by the State  
Governments  or    by    anybody 

else.    Tlie commitment of the States is in 
regard to the basic expenditure. 

SHRI N. M. LINGAM: May I know, Sit, the 
specified object with which the Schools are 
being opened all over the country? 

SHRI V. K. KRISHNA MENON: Sir, the 
specified object is to prepare boys for the 
National Defence Academy by imparting 
public education to them. 

SOME HON. MEMBERS: May we know, Sir 
. . . 

MR. CHAIRMAN: That is all. Next 
question. 

 

EXECUTION OF TRANSFER  DEED      
INFAVOUR   OF   N.G.D.C. 

*396. SHRI B. N. BHARGAVA: Will the 
Minister of MINES AND FUEL be pleased to 
state whether it is a fact that no regular 
transfer deed has yet been executed in favour 
of the National Coal Development 
Corporation which was set up in 1956 and to 
whom all capital and loans, etc., of the ex-
State collieries were transferred; if so, what is 
the reason therefor?! 
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|[THE DEPUTY MINISTER IN rta 

MINISTRY OF MINES AND FUEL (SHRI R. 
M. HAJARNAVIS) : The management and 
ownership of the ex-State collieries were 
transferred to the National Coal Development 
Corporation, with effect from 1st. October. 
1956. But the formal deed of transfer has not 
yet been executed. The delay is due to the fact 
that some very old figures relating to the 
assets and liabilities of the ex-<State collieries 
required verification and re-checking. Steps 
are, however, being taken to execute the first 
part of the transfer deed covering a major 
portion of the assets and liabilities of the ex-
State collieries which do not require further 
verification from the old records. The 
remaining items are being checked for 
inclusion in the second part of the deed of 
transfer.] 

 

 

SHRI R. M. HAJARNAVIS: I am not 
aware of that, Sir. If specific instances are 
brought to our notice, I will be able to reply. 

 

SHRI R. M. HAJARNAVIS: I will require 
notice for these details to be given, Sir. 

SHRI B. K. P. SINHA:  May I know 
if it is necessary to execute transfer deeds 
before these properties can legally vest in the 
Corporation? What is the position in law? 

SHRI R. M. HAJARNAVIS: The position is 
that the legal title will not vest but the 
beneficial title will certainly be there. 

SHRI B. K. P. SINHA: If, Sir, legal 
ownership has not vested, for more than six 
years, in the Corporation, may I know the 
basis on which the Corporation has been 
entering or can enter into so many 
transactions? 

SHRI R. M. HAJARNAVIS: This merely 
(relates to transactions between the 
Corporation and the ex-State collieries. So far 
as the contracts entered into by the third 
parties are concerned, the Corporation would 
certainly be able to enforce them. 

SHRI B. K. P. SINHA: If the legal right 
does not vest, how can any valid transactions 
be entered into? 

SHRI R. M. HAJARNAVIS:   I could not 
catch the question, Sir. 



2735 Oral Answers [ RAJYA SABHA ] to Questions 2736 
SHRI R. M. HAJARNAVIS: Sir, this 

adjustment relates merely to the assets and 
liabilities as between the Corporation and the 
ex-State collieries. It has nothing to do with 
the third parties. 

 
SHRI R. M. HAJARNAVIS: Sir, as far as 

possible, these assets and liabilities and the 
value of the transfer are determined by 
agreement and once there is that agreement, 
there is no question with regard to market 
value. 

SHRI K. SANTHANAM: May I know, Sir, 
if pending the transfer of title deeds any 
power of agent has been given by the owners 
to this Corporation? 

SHRI R. M. HAJARNAVIS: I could not 
follow the question. 

SHRI K. SANTHANAM: May I know, Sir, 
if any power of attorney as agent has been 
given by the owners pending the execution of 
title deeds? 

SHRI R. M. HAJARNAVIS: I am not 
aware, but that would be a good suggestion. 

 

 

SYSTEM  OF DTVISION IN  M.A. 
EXAMINATION 

*397. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of EDUCATION be 
pleased to state: 

(a) whether his attention has been drawn 
to the news item published in the Hindustan 
Times of the 14th March, 1962 according to 
which Shri C. D. Deshmukh, Vice-Chancellor 
of the Delhi University is said to have 
suggested that the system of three classes in 
the M.A. examination be replaced by two—
pass and distinction; and 

(b) if so, whether the matter is also under  
Government's     consideration?! 

 

t[THK MINISTER OP EDUCATION (DR. 
K. L. SHRTMAU):   (a)  Yes, Srfr. 

(b)  No, Sir.] 

DR. K. L. SHRIMALI: I may, however, add 
that this matter has been considered by the 
University Grants Commission. Shri C. D. 
Deshmukh has two proposals: (i) that the stu-
dents who pass the M.A. and M.Sc. 
examinations in third division should be 
allowed to reappear for the examination to 
improve their standard. This has not been 
found feasible and practicable by the Inter-
University Board and the University Grants 
Commission. Therefore, this proposal has 
been dropped.   The second proposal is 
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with regard to the abolition of third class in 
Post-Graduate courses. Now, this has been 
examined by the Examination Reform 
Committee. They have submitted the report 
and on that the views of the Universities are 
being obtained. 

 
SHRI M. P. BHARGAVA; May I know, Sir, 

whether the Universities are free to consider 
this subject and come to a decision or whether 
they have to get the approval of the Uni-
versity Grants Commission also before 
enforcing it? 

DR. K. L. SHRIMALI: Universities are free 
to take a decision in this matter. 

 

INTERVIEW   OF   THE CHIEF ELECTION 
COMMISSIONER WITH THE PRESS 

*398. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of LAW be pleased to 
state: 

(a) whether it is a fact that Shri K. V. K. 
Sundaram, the Chief Election Commissioner, 
said in an interview with the journalists on the 
28th March last that more and well defined 
powers should be given to the Election 
Commission in order to have effective control 
over the Returning Officers at the time of 
counting of votes and declaration of  election 
results;  and 

(b) if the answer to part (a) above be in 
the affirmative, whether he has made any 
suggestions to that effect and if so, what are 
those suggestions?] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI B. MISHRA):   (a) 
Yes, Sir. 

(b) No formal proposal has so far been 
made to Government by the Chief Election 
Commissioner who, it appears from the 
report, is still considering the matter as well 
as the specific powers which should, 
according to him, be conferred on him. 
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SHRI B. MISHRA: According to the report 

the Chief Election Commissioner feels that so 
far as the counting of the votes is concerned, 
the decision of the Returning Officer is final. 
That is the law, and it cannot be challenged 
except through an election petition. There 
have been some cases in which the counting, 
according to him, has not been proper but, 
then, he was quite helpless. Since, under the 
Constitution the responsibility for the conduct 
of the election vests in the Election 
Commissioner, he feels that at the stage of 
counting and the declaration of result if more 
effective power is given to him to supervise 
the work of the Returning Officer, probably 
much of the dispute which goes before the 
Election Tribunal would not arise. 

SHRI BHUPESH GUPTA: May I know, Sir, 
whether it is not a fact that the Returning 
Officers are appointed from amongst the 
Government servants of the State concerned 
and not from the Central Government ser-
vants, and that in a number of cases it has 
been pointed out by the various parties, 
notably in Punjab, that this particular officer 
behaved in the interests of certain candidates 
of the Government party and there were other 
reasons also . . . 

DIWAN CHAM AN LALL: Which 
candidate? 

SHRI BHUPESH GUPTA: . . . May I know, 
Sir, whether the Government has considered 
the advisability of calling a conference of the 
Chief Election Commissioner together with 
the representatives of various parties to 
consider the question whether and how the 
Election Commissioner could be invested 
with greater effective powers in the matter? 

SHRI B. MISHRA: This is a suggestion. 
The Chief Election Commissioner himself 
says that he is considering the matter and the 
Government is waiting to know as to what    
specific 

powers the Election Commissioner would like 
to have in the matter. His reply is awaited. 
They are still considering the matter. 

SHRI FARIDUL HAQ ANSARI; May I 
know, Sir, whether it is a fact that almost all 
the Returning Officers in these general 
elections are from the Executive and none 
from the Judiciary? 

SHRI B. MISHRA: I could not get the 
question. 

MR. CHAIRMAN: He wants to know 
whether they are all from the Executive side, 
or whether there are any from the Judiciary. 

SHRI B. MISHRA:   I require notice. 

SHRI A. B. VAJPAYEE: Is it not a fact that 
under the present law the Chief Election 
Commissioner enjoys extraordinary powers of 
direction, control and superintendence and if 
it is so, why these powers were not utilised 
when serious complaints were made? 

SHRI B. MISHRA: Sir, according to the 
law, as I have said earlier, once the result is 
declared by the Returning Officer, the election 
cannot be challenged except through an 
election petition. 

SHRI A. B. VAJPAYEE: Is it not a fact that 
in a particular Parliamentary constituency the 
Deputy Election Commissioner asked the 
Returning Officer not to announce the result, 
and the result was announced in spite of the 
request of the Deputy Election 
Commissioner? 

SHRI B. MISHRA: Sir, the question is very 
vague, since the constituency has not been 
named. If my hon. friend gives notice, I will 
try to find out the answer. 
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SHRI BHUPESH GUPTA: Is the hon. 

Minister aware that at the time of the 
elections, in West Bengal there was a meeting 
in the Free School St. where the Civil 
Supplies, rather the Food Ministry is situated, 
of the Returning Officers in the Chowringhee 
Constituency from where the Chief Minister 
of West Bengal contested, and that at this 
meeting certain instructions were given to the 
officers—the Polling Officers there as to how 
they should behave in the interests of Dr. B. 
C. Roy, and that this matter was brought to 
the notice of the Chief Election Commissioner 
and that some Members of Parliament, the 
leaders of the Communist Party, were 
prepared even to divulge the names and the 
source of information and produce all 
evidence. I should like to know why such 
things were not investigated? 

MR. CHAIRMAN;   Mr. Vajpayee. 

SHRI BHUPESH GUPTA: Let him answer 
that question. It is a specific question. I would 
like to know what happened to such 
allegations. 

IMANUFACTURE OF PEOPLE'S CAR 

*290. SHRI A. B. VAJPAYEE: Will the 
Minister of STEEL AND HEAVY INDUSTRIES be 
pleased to state; 

(a) whether a final decision has been 
taken on the question of manufacture of the 
People's Car in the public sector; and 

(b) if so, what is the decision? 

THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C. SXJB-RAMANIAM) :   
(a)  Not yet, Sir. 

(b) Does not arise. 

SHRI A. B. VAJPAYEE: May I know, Sir, 
how long this People's Car will continue to 
elude the people and what stands in the way 
of the Government to arrive at a decision? 

SHRI C. SUBRAMANIAM: Till it is 
manufactured, Sir, it will continue to 

Transferred  from   the  8th     May, 1962 

elude. We have to take a decision. I am going 
into the case and I hope to take a decision 
soon. 

DIWAN CHAMAN LALL: May I know, 
Sir, whether it is a fact that the previous 
Minister in charge made a definite statement 
on the floor of this House that within a very 
short time an announcement would be made, 
in a matter of days? And now several months 
have expired and yet no decision has been 
announced. 

SHRI C. SUBRAMANIAM: Sir. I agree that 
no decision has been taken. But I also require 
some time to study the case. Since I am now 
in charge, I should also be satisfied about it. 

DIWAN CHAMAN LALL: May I ask my 
hon. friend whether he is aware that there has 
been a lot of lobbying by existing 
manufacturers trying to prevent the 
Government from taking a decision with 
regard to this matter? 

SHRI C. SUBRAMANIAM: I can assure 
the hon. Member that there has been no such 
lobbying, as far as I am concerned. 

SHRI N. C. KASLIWAL: In this respect the 
Pandey Committee was appointed. It has 
reported suggesting that there should be some 
kind of collaboration with a French Company 
in the manufacture of People's Car. May I 
know; Sir, whether the hon. Minister has 
studied that report and has come to any 
conclusion in that respect? 

SHRI C. SUBRAMANIAM: That is what I 
am doing. I am studying that report and all the 
connected matters. I have to take a decision 
after taking into consideration the various 
factors which have come into existence after 
the   submission   of the  report. 

SHRI R. P. N. SINHA: Is the hon. Minister 
aware that there has been an impression in the 
country—it may be a wrong impression—that 
the decision is being delayed in the interest of 
a particular car manufacturer? 
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SHRI C. SUBRAMANIAM- As far as I am 

aware, it is completely wrong. I am not aware 
of that interest. I am taking an objective view 
of the thing. I am studying the case and I hope 
to take a decision soon. 

SHRI BHUPESH GUPTA: Now, I am 
coming to a connected thing for the purpose 
of a connected answer in a connected way. 
May I know, Sir, whether it is not a fact that a 
committee was appointed to enquire into the 
automobile industry and that the report of that 
committee was submitted on the 6th February, 
and that following the submission of this 
report the Government adopted Resolution 
No. A.E. Ind 1(90)60? 

SHRI K. SANTHANAM: He is giving old 
history. 

SHRI BHUPESH GUPTA: It is signed by 
Shri D. S. Joshi. That resolution was gazetted. 
The next part of the resolution, concerning the 
appointment of a committee which came to be 
known as the Pandey Committee, was also 
announced. May I know, Sir, whether this 
Pandey Committee was not asked to find out 
whether such a cheap car would be produced 
here, and the Pandey Committee also sub-
mitted its report on May 29, 1961 saying that 
it was a feasible proposition and that the 
Secretaries of the Finance Ministry and the 
Ministry of Planning approved of that report? 
Then the Government also gazetted that they 
were going to do that. May I know, in view of 
all this, when the matter has been put through 
various stages, even after all these things, why 
there is delay in the Government arriving at a 
decision when the Expert Committee itself, 
after going through the entire question, 
recommended that this could be done? The 
answer should  be  given factually. 

SHRI C. SUBRAMANIAM: I am 
extremely grateful to the hon. 
Member for giving the history 
of the case but even though 
the       Expert Committee has 
gone into it,  the  recommendation of the 
Expert Committee cannot be sub- 

stituted for the decision of the Government. 
The Government will have b bkc the decision. 
Since I am the Minister in charge of it, I have 
to study the case and I have to satisfy myself. 

SHRI N. M. LINGAM; Is it a fact that there 
is difference of opinion in the Planning 
Commission itself regarding the priority to be 
given to this project and that is the reason 
why the whole thing is not finalised? 

SHRI C SUBRAMANIAM: I stated that the 
matter is still under consideration. 

SHRI M. RUTHNASWAMY: Why is this 
wretched car called the T?eople*9 Car'? The 
people might be spared at least this insult. 

(No reply.) SHRI BHUPESH 
GUPTA: May I know whether it is not a fact 
that the concurrence of the Finance Ministry 
and the Planning Commission to the note was 
obtained and the note was meant for the 
Cabinet? Every thing was gone into. Yet this 
delay has been caused and the French firm —
Messrs. Renault and Company—had to be 
written four times in order to get the time 
extended. May I know whether it is not a fact? 
Let him deny, if he has the courage that all 
these things have been done due to pressure or 
due to certain representation—I will put it in 
your language— made by the Hind Motors so 
that this scheme does not materialise. Let him 
deny it because I have other evidence which I 
may release   .   .   . 

MR. CHAIRMAN: He said that he knows 
all the history, he knows the suspicion which 
you have cast so freely but he is trying to 
study the whole matter and advise the 
Government to come to a proper decision. 
That is what he says. 

ADDITIONAL INCREMENTS    TO    SECTION 
OFFICERS 

*399. SHRI M. P. BHARGAVA: Will the 
Minister of HOME AFFAIRS be pleased to state: 
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(a) whether there is any proposal under 

Government's consideration to grant advance 
increments at certain stages to the Section 
Officers in their grade; and 

(b) if so, what is the proposal and by 
when it is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR): (a) and (b) A representation has been 
received from one of the associations 
representing the Section Officers' Grade of the 
Central Secretariat Service for providing a 
substantial increase in pay in the 7th year in 
the revised scale of pay prescribed for that 
grade and the matter is under consideration. 
No decision has yet been arrived at in the 
matter. 

SHHI M. P. BHARGAVA: May I know by 
what time a decision is likely to be taken on 
their representations? 

SHRI B. N. DATAR: We shall take a  
decision as early as possible. 

BREAKDOWNS IN ROURKELA STEEL PLANT 

*400. SHRI N. SRI RAMA REDDY: Will 
the Minister of STEEL AND HEAVY INDUSTRIES 
be pleased to state the number of breakdowns 
that occurred in the Rourkela Steel Plant since 
it was started in February,  1959? 

THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C. SUB-RAMANIAM) : 
There were in all ab'out twenty-six 
breakdowns, most of them of a minor 
character. 

SHRI N. SRI RAMA REDDY: It is said that 
the breakdowns were not of a minor character.   
Is it a fact? 

SHRI C. SUBRAMANIAM: Most of them 
were of a minor character. 

SHRI N. SRI RAMA REDDY: Many of 
them were of a major character. That is the 
inference I could make from the answer of the 
Minister. May I know the causes for such    
break- 

downs? And it is also reported that a special 
committee from Germany came to investigate 
into the causes of this breakdown and the 
report has been submitted. If so, will the Min-
ister be pleased to give the salient features of 
the report and what action is being taken tin 
it? 

SHRI C. SUBRAMANIAM: The report has 
not yet been submitted. I hope it will be 
submitted at an early date. 

SHRI N. C. KASLIWAL: By what 
percentage has there been a shortfall in the 
production of steel? 

SHRI C. SUBRAMANIAM: As a matter of 
fact, we tried to assess the shortfall but it has 
not been possible to do so. 

SHRI BHUPESH GUPTA: May I know      .    
.   . 

MR. CHAIRMAN: I want to give a chance 
to people who do not ask questions on 
everything. 

SHRI BHUPESH GUPTA: Then the 
Government escapes. 

SHRI BAIRAGI DWIBEDY: May I Know 
whether Dr. Robert Bintrop, the German 
expert, has tendered his resignation through 
the German Embassy due to such breakdowns 
through the negligence of the Indian experts 
engaged in the factory? 

SHRI C. SUBRAMANIAM: I am not aware 
of it. 

SHRI N. SRI RAMA REDDY: I want to 
know whether Indian experts were also 
associated with the Committee or whether the 
Government is going to rely entirely on the re-
port of the German Committee in view of the 
fact that a certain experiment at the cost of the 
Hindustan Steel Company was said to have 
been conducted by the Germans in India and 
which has cost us a great deal. 

SHRI C. SUBRAMANIAM: Before the visit 
of the German delegation to look into the 
working of this plant, there were two 
committees to go into 
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the breakdown. One was headed b/ Mr. 
Hayath and the other was by-Mr. Isaac. 
Therefore, the hon. Member may be assured 
that Indian experts also have had a look into 
it. 

SHRI NIREN GHOSH: May I know 
whether the General Superintendent of 
Rourkela Steel Works has tendered his 
resignation? 

SHRI C. SUBRAMANIAM: I am not aware 
of it. 

BHILAI  STEEL WORKS 

*401. SHRI N. SRI RAMA REDDY: Will 
the Minister OF STEEL AND HEAVY INDUSTRIES 
be pleased to state whether it is a fact that 
slowing down of rolling mills in the Bhilai 
Steel Works has recently been ordered owing 
t'o lack of wagon allotment to move the stocks 
out of the plant? 

THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C. SUB-RAM ANIAM) : 
During the first fortnight of April, 1962, one 
of the mills at Bhilai slowed down rolling on 
account of congestion in the stock-yard. The 
situation has since improved with the 
assistance of the Railways. 

SHRI N. SRI RAMA REDDY: I would like 
to know what is the production capacity of 
this plant and how much stocks were held up 
on account of the non-movement of these 
stocks out of the factory? 

SHRI C. SUBRAMANIAM: The capacity is 
1 million tons of ingot steel, but if the hon. 
Member is interested in the stock position 
with regard to the various items, I can give it 
but I can assure the hon. Member that there 
has been considerable improvement now and 
there is no congestion. 

SHRI SURJIT SINGH: May I know whether 
huge quantities of rejected rails are lying in 
the steel yard and if so, how the Government 
proposes to dispose of them? 

SHRI C. SUBRAMANIAM: I would like to 
have notice. 

 

SHRI C. SUBRAMANIAM; There was a 
certain delay in moving these articles because 
of certain other activities to which the 
Railways'had to give priority particularly 
during the Goa action. That is why there were 
some congestions. There is continuous co-
ordination—attempted coordination 
anyhow—'between the Railways and the 
Bhilai Steel Works. 

SHRI N. C. KASLIWAL: May I have an 
assurance from the Minister that in no case 
will there be a slowing down of production 
and that the Railways have promised to give 
the necessary wagons? 

SHRI C. SUBRAMANIAM: It is not a 
question of the Railways or the Railway 
Minister giving a promise Sometimes a 
situation arises where in spite of ourselves 
there is slowing down of the movement and I 
cannot give a positive assurance that on no 
account would such a situation arise. 

SHRI A. D. MANI: I would like to ask the 
Minister whether any officer of the Bhilai 
Steel Works is associated with the railway set-
up in respect of advice about wagon allot-
ments? 

SHRI C. SUBRAMANIAM: There is a 
Movement Officer but in spite of that, as I 
already stated, there was a difficult period 
when the Railways could not cope up with the 
production in the Bhilai Steel Plant and suffi-
cient numbers of wagons were not available 
but now the situation has considerably 
improved. 

*402. {The questioner (Shri A. C. Gilbert) 
was absent. For answer vide cols. 2774-75 

infra.] 
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f [INDIAN  TEAM ENGAGED    IN    EVEREST 

EXPEDITION 

*403. SHRI RAM SAHAI: Will the 
Minister of SCIENTIFIC RESEARCH AND 
CULTURAL AFFAIRS be pleased to .state: 

(a) when the latest information was 
received about the Indian team which 
is engaged in the Everest expedition; 
and 

(b) whether expedition is progres 
sing according to programme?] 

THE MINISTER OF SCIENTIFIC 
RESEARCH AND CULTURAL AFFAIRS 
(SHRI HUMAYUN KABIR): (a) On 5th May, 
1962. 

(b) The progress of the team after Camp IV 
which was reached on 8th April, was held up 
due to bad weather and unsatisfactory ice 
conditions on Lhotse Face. The expedition has 
since established Camp V at a height of 
24,000 ft. and is now on its way to establish 
Camp VI at South Col at a height of 26,000 ft. 
Delays due to bad weather etc. are not 
uncommon In high   altitude   climbing. 

 

 

SHRI B. K. GAIKWAD: HOW much has the 
Government spent up till now on Indian teams 
who were and are engaged in these 
expeditions? 

SHRI HUMAYUN KABIR: I can give the 
figures about the Everest expeditions only. 
For the others I would require notice. About 
Rs. 6 lakhs were spent on the first expedition 
and on the second also Rs. S lakhs may be  
spent. 

PANDIT S. S. N. TANKHA: Are the 
conditions considered likely to be favourable 
for further climbing up during the next 
fortnight of this hot summer? 

SHRI HUMAYUN KABIR: That, I am sure, 
will be the hope of every Member of this 
House. 
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t [PRINTING OF    PLATES BY    NATIONAL 
ATLAS  ORGANIZATION 

"404. SHRI RAM SAHAI: Will the Minister 
of SCIENTIFIC RESEARCH AND CULTURAL 
AFFAIRS be pleased to refer to -page 3 of the 
Summary Report of his Ministry for 1961-62 
and to state by when the 40 more plates the 
proofs of which were under preparation by the 
National Atlas Organization will be printed 
and whether it is proposed to consolidate the 
previous 10 plates and these 40 plates and 
then print them?] 

 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF SCIENTIFIC RESEARCH 
AND CULTURAL AFFAIRS (DR. MONO 
MOHAN DAS) : Out of the 40 plates, one has 
since been published and print orders have 
been Issued for 8 more plates.   It may re- 

quire about a year and a half to get the 
remaining 31 plates printed. These 40 maps 
and the ten already published will form part 
'of the main edition of the Atlas.] 

 
DR. MONO MOHAN DAS: The total cost 

of the whole thing has not yet been 
ascertained. But for the information of the 
hon. Member I can say that for the Hindi 
edition of this Atlas, the De Luxe type costs 
Rs. 125 and the ordinary edition costs Rs. 100. 
So far as the English Edition is concerned, 
each plate has got different price. Ten plates 
have been published and each of them has got 
a different price. 

PANDIT S. S. N. TANKHA: I understand 
that a committee has been appointed by the 
Government to evaluate the work of this 
organisation. May I know whether the ap-
pointment of this committee has stopped the 
normal working of this department for the 
time being, or dees it continue its normal 
activities? 

DR. MONO MOHAN DAS: There can be 
no question of stopping its work. The hon. 
Member himself is a member of the Advisory 
Board and he is aware of everything that is 
going on. 

ACQUISITION  OF   LAND LYING 
BETWEENGANDHI  NAGAR AND  VILLAGE    

MANDA-VALI  ON  PATPARGANJ  ROAD 

*405. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of HOME AFFAIRS be 
pleased to refer to the answer given to 
Unstarred Question No. 379 in the Rajya 
Sabha on the 16th March, 1961 and state: 

(a) whether any decision has since been 
taken in regard to the acquisition of the land 
lying between Gandhi Nagar and Village 
Mandavali on the Patparganj Road, Delhi; and 
if so, what is the decision; and 
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(b) by what time the plot-holders In this 
area are likely to get compensation for their 
land? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR):   (a) No. 

(b) It is not possible to say at this stage as 
to when this land will be acquired  and  
compensation  paid. 

 

SHRI B. N. DATAR : The Notification 
■was issued as per assurance given to this 
House, to acquire 34,000 acres of land. The 
Notification was issued on 13th November 
1959. Part of the land, about 8,000 acres, is 
under the process of acquisition and therefore, 
this particular land is covered by the 
siotification of 1959. 

 
SHRI B. N. DATAR : I would invite the 

hon. Member's attention to the detailed 
statement lad on the Table of the House by 
me on the 6th September 1961. Therein, I 
have given the information that is required 
and also the details of the processes of acqui-
sition, so far as these 34,000 acres are 
concerned. 

SHRI M. H. SAMUEL : On this portion of 
the land there have been a number of 
colonising projects. Does the hon. Minister's 
answer cover all these colonising projects 
also? 

SHRI B. N .DATAR: If the hon. Member 
reads the statement thr.t I have referred to, he 
will find that we have given priorities to 
certain categories of persons and associations. 

SHRI B. K. GAIKWAD : The information 
that I wanted has partly been obtained. But I 
would like to know for what purpose this land 
is to be acquired and also if it is acquired, I 
want to know whether those now living there 
in so many jhonpris and jhuggis will  be 
provided for. 

SHRI B. N. DATAR: In some cases that can 
be done, but not in all cases. 

 

 PAKISTANIS IN CALCUTTA 

♦406. SHRI RAM SAHAI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether it is a fact as is reported in 
the "Hindustan" (a Hindi newspaper) dated 
the 19th April, 1962, that there are 3 lakh 
Pakistan's in Calcutta; and 

(b) if the answer to part (a) above be in 
the affirmative, what measures have been 
taken or are proposed tc be taken by 
Government to checl this infill* and what has 
been done Ch 
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-(•[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR) : (a) and (b) The information is being 
collected and will be laid on the Table of the 
House when it is available.] 

 
SHRI B. N. DATAR : I have seen the report 

to which reference has been made. My 
information is that it is exaggerated. We have 
got the figures of conviction in respect of a 
number of charges and these would show that 
this figure has been exaggerated beyond all 
limits. Persons numbering below 4,000 were 
arrested and convicted on account of violating 
the passport rules. 

SHRI SURJIT SINGH : Is it not a fact that 
thousands of Pakistanis are working under the 
Calcutta Port Authorities and under the 
contractors working in the Port? 

SHRI B. N. DATAR: Government have 
check-posts at a number of places and 
Government have alerted all those persons. 
All the same I may point out that the figures 
mentioned in the newspapers appear to be 
highly exaggerated. 

SHRI B. K. P. SINHA : Since the in-
formation that is being collected will be laid 
on the Table of the House, may I have 
information also is to the means of livelihood 
of these people, the kind of avocation o1 these 
people, how they are employed and how long 

t[ ] English translation. 

they   are  here  and  how   long     they are 
working and so on? 

SHRI B. N. DATAR : Will all that be 
necessary in respect of persons who have 
violated the law? 

SHRI N. SRI RAMA REDDY: The 
impression is that Pakistanis from East 
Pakistan have been infiltrating into this 
country all along the border in large numbers. 
Therefore, may I know if the Home Minister 
is taking adequate precautions to prevent su.-h 
infiltration, or are they only taking action after 
the people have entered? 

SHRI B. N. DATAR: Our law is strong 
enough and we have also got a number of 
check-posts on the border and the State 
Government and the Central Government are 
taking strong steps to prevent such infiltration, 

SHRI B. K. P. SINHA: Sir, I would like to 
clarify my last question. The law may be 
strict, but I want to know out of this number 
of 3 lakhs—it may be less, may be 1 lakh—
who are now in India and in Calcutta, what 
their avocation is, how they are employed, 
whether they are getting employment legally 
and they are living here legally and so on.   
This is very important. 

SHRI B. N. DATAR: It is a large question 
that the hon. Member is asking, since we are 
asked to find out the types of professions these 
persons who have violated the law are follow-
ing. The enquiry will be very extensive. 

SHRI A. B. VAJPAYEE: Sir, there-is a 
contradition in what the hon. Minister has just 
now stated. He said that the information was 
being collected. And then he said that the 
figures that had appeared in the papers were 
highly exaggerated. May I ask whether the 
Government have got their own figures; if not. 
how can the hon. Minister be in a position to 
say that the figures that appear in the 
newspapers are highly exaggerated? 

SHRI B. N. DATAR: In order to-correct the 
impression, I have the figures with regard to 
the arrests an* 

is proposed  to be  done  about  those who 
have already come?] 
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convictions between July 1961 and February 
1962. The figure of (he arrests was below 
4,000, about 3,700. I gave the figure and it 
shows that the figure of 3 lakh is an extremely 
exaggerated one. 

SHEI FARIDUL HAQ ANSARI: In view of 
the fact that very bitter anti-Indian propaganda 
is being conducted and also there is 
concentration of Pakistani forces on the 
border, may I know why the Government is 
taking so much time in making these enquiries 
about the Pakistanis who are here in India? 

SHRI B. N. DATAR: The Government have 
got these figures of arrests and convictions 
before them. The first news appeared in a 
Hindi newspaper and immediately we 
contacted the West Bengal Government and 
collected all the information. 

SHRI A. D. MANI: From the way the hon. 
Minister has been answering, am I right in 
inferring that there is no effective control over 
Pakistani immigration into Bengal? Can the 
hon. Minister give an assurance that the 
control is effective? 

SHRI B. N. DATAR: I have already stated 
that the law is strong enough. We have got a 
number of check-posts and we are taking 
special action for the purpose of arresting 
those who violate the laws. 

SHRI JAI NARAIN VYAS: May I know 
whether the Pakistanis referred to in the 
answer include minorities also' 

SHRI B. N. DATAR: They are both, Hindus 
and  Muslims. 

SHRI NIREN GHOSH: In view of the fact 
that among the persons who are supposed to 
be Pakistanis, it has been found, there are 
many stateless persons, that is, citizens 
neither of India nor of Pakistan. May I know 
how many such persons, stateless persons, are 
there amongst those who are supposed to be 
Pakistanis? 

SHRI B. N. DATAR: Let the hon. Member 
put a specific question about the alleged 
stateless persons. 

SHRI BHUPESH GUPTA: One point about 
the port was mentioned. Is it not a fact that 
these Muslims who work in the port are 
extremely useful and even though they may 
be Pakistanis, they have been working for 
many many years and that they are entitled to 
continue to do their work and that any attempt 
to persecute them or to put them in the 
category of the undesirable would be 
disastrous from every point of view, including 
the running of the port? 

SURI B. N. DATAR: That is a question of 
interpretation, Sir. 

EXCAVATION     OF      ANCIENT      MONU-
MENTS  IN   JAMMU   PROVINCE 

*407. SHRI KRISHAN DUTT; Will the 
Minister of SCIENTIFIC RESEARCH AND 
CULTURAL AFFAIRS bo pleased to state: 

(a) the ancient monuments in 
Jammu Province recently excavated by the 
Archaeological Department of the 
Government of India; 

(b) what steps have so far been taken for 
the preservation of the said monuments; and 

(c) whether there is any proposal under 
Government's consideration to take steps to 
preserve ancient monuments which are at 
present lying neglected there? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SCIENTIFIC RE 
SEARCH AND CULTURAL AFFAIRS 
(DR.    MONO    MOHAN    DAS). (a) 
A statement is laid on the Table      of the 
House. 

(b) Repairs are carried out accord 
ing to the requirements of individual 
monuments. 

(c) Yes, Sir. Monuments which after 
inspection are found to be of sufficient 
archaeological, architectural and his 
torical importance will be taken over. 

STATEMENT 

Name of Monument Locality 

District    Kathua 
1. Visvesvara Cave temple and 

other crave temples    .        .    Basohli 
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SHRI     HUMAYUN    KABIR:     That 
•question hardly arises, Sir. 

.COMMITTEE ON THERAPEUTICAL VALUES OF 
YOGIC PRACTICES 

»408. SHRI KRISHAN DUTT: Will the 
Minister of EDUCATION be pleased to refer to 
the answer given to Starred Question No. 103 
in the Rajya Sabha on the 30th November, 
1960 and state: 

(a) whether the Committee on 
therapeutical values of Yogic practices has 
submitted its report to Government; 

lb) whether Government propose to take 
any further steps for advancement of the work 
of Yogic Institutes »on the basis of the said 
report; and 

 if so, what are tnoae steps? 

THE MINISTER or EDUCATION (DR. K. 
L. SHRIMALT) :   (a)  Yes, Sir.s 

(b) and (c) The matter is under 
consideration. 

FINDING OF AN CIENT STONES  ITHPICTO 
GRAPHIC   INSCRIPTIONS   AT  AMBA-RAN IN 

JAMMU PROVINCE 

*409. SHRI KRISHAN DUTT: Will the 
Minister of SCIENTIFIC RESEARCH AND 
CULTURAL AFFAIRS be pleased to state: 

(a) whether it is a fact that certain ancient 
stones with pictographic inscriptions have 
been found at Amba-ran near Akhnoor in 
Jammu province; 

(b) if so, what steps, if any, have been 
taken by Government to excavate further that 
ancient site of Ambaran; and 

(c) whether any efforts have been made 
to decipher the script of inscriptions on the 
stones and to ascertain the period to which 
these stones belong? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SCIENTIFIC RESEARCH 
AND CULTUR/O, AFFAIRS (DR. MONO 
MOHAN DAS) : (a) Some stones with 
inscriptions but not pic-tographs have been 
found. 

(b) Mere finding of inscriptions does not 
warrant any excavation. 

(c) They are being deciphered and appear 
to be Tibetan. 

CLERKS  HANDLING  CASH IN  DELHI 
SCHOOLS 

♦410. SHRI NIRANJAN SINGH: Will the 
Minister of EDUCATION be pleased to state; 

(a) the number of Upper Division and 
Lower Division Clerks respectively who are 
handling cash in the Government 
High/Higher Secondary Schools in 
Delhi/New Delhi; 

(b) how many of them are getting cash 
allowance according to the Ministry of   
Finance   Office   Order   No. 
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F. ll(42)-E-IH/60,    dated    the    4th 
September, 1961; and 

(c) how many of them are not getting any 
such allowance for handling cash from Rs. 
4,000 to Rs. 20,000 per month and what are 
the reasons therefor? 

THE MINISTER OF EDUCATION (DR. K. 
L. SHRIMALI) : (a) Upper Division Clerks—
169. 

Lower  Division  Clerks—Nil, 

(b) and (c) None is getting any cash 
allowance at present. The question of giving 
them a cash allowance is under consideration. 

SHRI NIRANJAN SINGH; The orders were 
issued on the 4th September, 1961 and the 
information was collected next month. May I 
know as to how lojig this matter will be 
delayed and why is it that so much of time is 
being taken? 

DR. K. L. SHRIMALI: The matter is being 
dealt with by the Delhi Administration and 
they have informed us that they are examining 
this matter and are taking necessary action. It 
is under their consideration at present. 

SHRI NIRANJAN SINGH: I know that it is 
a matter under the Delhi Administration but it 
is controlled by the Education Ministry here. 
May I know whether the Ministry has taken 
any effective steps to implement this? 

DR. K. L. SHRIMALI: The Ministry does 
not take any direct action in this matter. I 
think there is some misunderstanding in the 
mind of the hon. Member. The orders ol the 
Ministry of Finance dated the 4th September, 
1961, relate to the delegation of powers to the 
Ministries and Heads of Departments for 
granting special pay to cashiers employed in 
the various Central Government offices. Now, 
these orders relate to the L. D. Cs. and 
U.D.Cs, and Assistants who per-242 RS—2. 

form the duties of cashiers. The Finance 
Ministry has authorised them to give 
allowances. These orders do not automatically 
apply to cashiers or clerks who are at present 
not in receipt of any cash allowance but are 
paid specific scales of their own. So, there is a 
difference between clerks employed as 
L.D.Cs. and doing part-time duty and persons 
who are transferred as cashiers but in any 
case, the Delhi Administration has informed 
us that the matter is under their consideration. 

SHRI NIRANJAN SINGH: May I know 
whether the clarification has been made that 
these persons are included in this order? 

DR. K. L. SHRIMALI: If a reference comes 
from the Delhi Administration, the necessary 
clarification will be given. 

SHRI ARJUN ARORA: In view of the fact 
that these clerks are not paid any allowance 
for handling cash, may I know whether they 
are held responsible for any shortages of cash 
and asked to make them good? 

DR. K. L. SHRIMALI: They will certainly 
be held responsible for any default. 

 
SHRI A. B. VAJPAYEE: Now, the matter is 

under consideration but would the payment 
be made from the 4th September, 1961, if at 
all Govern- 
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ment decides to pay these allowances to the 
clerks? 

DR. K. L. SHRIMALI: AS far as 1 am 
aware, payments are not made with 
retrospective effect but I will have to ascertain 
it from the Delhi Administration. 

SHRI R. S. KHANDEKAR: May I know 
whether any security has been taken from the 
persons who are charged with the task of 
handling cash to the tune of Rs. 4,000 to Rs. 
20,000? 

DR. K. L. SHRIMALI: The Delhi 
Administration must have taken all necessary 
measures in this connection. 

SHRI BHUPESH GUPTA: In any case, 
payments are made with retrospective effect. 
In view of the fact that they actually perform 
their duties and take the risks, why should not 
the payment be made in their cases with 
retrospective effect and why should there be 
any doubt ibout payment being made with 
retrospective effect? They are entitled to it. 

DR. K. L. SHRIMALI: Unless this matter is 
examined by the Delhi Administration, it is 
not possible for me to give any categorical 
answer to this question. 

SPECIAL REORGANISATION UNIT 

♦411. SHRI M. P. BHARGAVA: Will the 
Minister of FINANCE be pleased to state; 

(a) the number of Ministries whose 
work:ng were studied by the Special 
Reorganisation Unit, in 1961; 

(b) how many recommendations 
were made by the said Unit in 3 961 
after their study; and 

(c) how many of the recommenda 
tions were accepted by Government 
and what was the approximate eco 
nomy affected as a result of these 
recommendations? 

THE DEPUTY MINISTER IN -IHE 
MINISTRY OF FINANCE (SHRIMATI 
TARKESHWARI  SINHA) ;     (a)      During 

the year 1961, the Special Reorganisation Unit 
conducted work studies of six Ministries and 
thirty-four other organisations besides making 
a study of specific procedures and methods 
which are common generally to offices of the 
Government of India. 

(b) and (c) Arising out of these studies a 
large number of suggestions and 
recommendations were made. However a 
mere numerical count of these 
recommendations, which vary widely both in 
scope and content will not be realistic. The 
recommendations made by the Special 
Reorganisation Unit covered all aspects of 
administration including analyses of organi-
sational patterns, procedures^ methods of 
work and standards and levels of performance, 
the objective being achievement of increasing 
efficiency consistent with economy in 
administration. A majority of the suggestions 
have been accepted for implementation and 
the rest are under examination. In 1961-62 the 
economy in the cost of staff which was 
effected as a result of the studies of Special 
Reorganisation Unit is of the order of Rs, 48 
lakhs. This is attributable firstly to (a) surplus 
or excess staff located in various departments 
(which however is to be worked off against 
increase in work loads resulting from, normal 
expansion of activities or from additional 
responsibilities of Third Plan schemes) and (b) 
demands and proposals for additional staff 
which were not sanctioned, as a result of the 
assessment made by Special Reorganisation 
Unit. 

SHRI M. P. BHARGAVA: May I know the 
present strength of the Special Reorganisation 
Unit? 

SHRIMATI TARKESHWARI SINHA: Sir, it 
is a departmental unit and I do not know 
exactly the number of persons working there. 
It is one wing working in the O. & M. 
Division. 

SHRI M. P. BHARGAVA: May I know how 
recruitment is made to the Special 
Reorganisation Unit? 
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SHRIMATI TARKESHWARI SINHA: I did 

not catch the question, Sir. 

SHRI M. P. BHARGAVA: Since this matter 
of civil expenditure was raised in Parliament, 
may I know from the hon. Minister whether it 
is proposed to take the House into confidence 
and place a note about the achievements of the 
Special Reorganisation Unit on the Table of 
the House? 

SHRIMATI TARKESHWARI SINHA: I have 
said, Sir, that the total saving that has accrued 
is Rs. 48 lakhs, but, as I said, this cannot be 
judged by sheer number or by saving of a few 
lakhs of rupees which has accrued. It is the 
way and the method by which the Special 
Reorganisation Unit specialises that matters. It 
adopts those ways and methods by which the 
administrative machinery improves in 
performance. This Unit has been doing this 
work in various Ministries and it has covered 
most of the Ministries of the Government. It 
has also extended its activities to various State 
Governments. It is very difficult to give all 
that detail in the Question Hour but if the hon. 
Member is interested, I can give him details of 
the saving which ha$ accrued in the year 
1961-62. 

SHRI M. RUTHNASWAMY: Will the 
reports of these units be published and 
circulated to Members of Parliament? 

SHRIMATI TARKESHWARI SINHA: This 
is an internal examination of the working of 
the Ministries. It is not possible for all the 
reports to be submitted to the House. It will be 
embarrassing to the Ministries. 

SHRI M. RUTHNASWAMY: Unless 
Parliament knows how these reports are being 
put into effect, how can there be any 
confidence in these units? 

SHRIMATI TARKESHWARI SINHA: The 
Special Reorganisation Unit, as I said in my 
answer, examines the working of the various 
Ministries and sees where there is over-
staffing and where more expenditure is 
incurred for less work. It goes on doing that; it 
is a continuous process. It is difficult for any 
Ministry to publish any specific features about 
this examination because it might embarrass 
the working of the Ministries themselves. 

SHRI BHUPESH GUPTA: In view of the 
fact that the hon. Minister promises to supply 
us various reports when we ask questions but 
never does so, may I know whether in this 
particular case she is going to supply the 
report within some specified time and whether 
the promise will be kept? 

SHRIMATI TARKESHWARI SINHA: The 
difficulty is the hon. Member never waits for 
the answer. He gets annoyed, walks out of the 
House and never comes back in time. It is not 
my fault. If the hon. Member is interested in 
any specific problem and if he seeks 
information about that and if it is not 
embarrassing to the department, certainly I 
shall try to give the information. 

SHRI MORARJI R. DESAI: Last year in the 
Consultative Committee many Members 
wanted to understand this and I had arranged 
a meeting of those Members with the person 
who is at the head of the Special Reorgani-
sation Unit. If Members are interested. I am 
prepared to do it again this year. 

HOSPITAL FOR THE DRUGS    RESEARCH 
INSTITUTE, LUCKNOW 

*412. SHRI J. C. CHATTERJEE: Will the 
Minister of SCIENTIFIC RESEARCH AJTO 
CULTURAL AFFAIRS be pleased to state: 

(a) whether it is a fact that the Drugs 
Research Institute at Lucknow has 
successfully discovered many new drugs, and 
that these drugs cannot be experimented upon 
for lack of hospital facilities; and 
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(b) if so, whether a hospital will be 
attached to this Institute for facilitating 
experimentation of these drugs? 

THE MINISTER OF SCIENTIFIC 
RESEARCH AND        CULTURAL 
AFFAIRS (SHRI HUMAYUN KABIH): (a) A 
number of chemical compounds isolated from 
indigenous drugs or syn-thesised have shown 
promise on laboratory scale. Clinical trials 
have not been possible for want of adequate 
organisation of facilities in hospitals. 

(b) A proposal for setting up a 100 bed 
hospital where clinical trials could be carried 
out is under consideration. 

SHRI M. P. BHARGAVA: May I know 
whether any facilities are given to this 
Institute at present for experimenting on what 
they achieve? 

SHRI HUMAYUN KABIR: AS I have said, 
the facilities are not adequate. Actually, four 
hospitals have been co-operating for some 
time at Lucknow, Jaipur, Bombay and Kan-
pur and recently two more hospitals in West 
Bengal and Madras have also agreed to 
provide necessary facilities. 

PANDIT S. S. N. TANKHA: May I 
know the names of the diseases for 
which specific medicines have been 
discovered by this Institute?
 
\ 

SHRI HUMAYUN KABIR: I would not say 
definitely that we have found the answer but 
there are very promising results in a number 
of fields, for example, in leucoderma, leprosy, 
dysentery, tuberculosis and diabetes and also 
some interesting work has been done with 
regard to anti-fertility agents for family 
planning. 

PANDIT S. S. N. TANKHA: Is the hon. 
Minister aware that a number of leucoderma 
cases went up to this Institute but they were 
not permanently cured by the medicines 
which had been discovered? 

SHRI HUMAYUN KABIR: I stated just 
now that we cannot give final results but I 
have seen certain cases where there has been 
improvement in 

leucoderma,  and    investigations      are 
proceeding. 

SHRI B. K. P. SINHA: May I know if 
Government is in a position to assure the 
House that when experiments are carried on in 
the hospitals, it will be under the control of 
highly qualified doctors and that due precau-
tions will be taken as otherwise much harm 
will be done to the patients? 

SHRI HUMAYUN KABIR: It is obvious 
that they must be under controlled  
conditions. 

SHRI P. N. SAPRU: Is the hon. Minister 
aware that there is general dissatisfaction with 
the working of this Drugs Institute in 
Lucknow and Uttar Pradesh generally? 

SHRI HUMAYUN KABIR: I am not aware 
of that; on the contrary, I have seen some very 
commendatory reports both in journals in 
India and outside. 

NEWSPAPER  REPORT REGARDING DEFENCE 
MINISTER'S  VIEWS  ON  NEW   CHINESE 

INCURSION INTO LADAKH 

•413. SHRI FARIDULHAQ ANSARI: Will 
the Minister of DEFENCE be pleased to state: 

(a) whether he has read a report 
published in the Times of India, dated 
the 21st April, 1962, that "the Defence 
Minister declared in Madras yester 
day that the new Chinese incursion 
into Ladakh did not create any new 
situation"; and 

(b) if so, whether the report was 
correct? 

THE MINISTER OF DEFENCE (SHRI V. K. 
KRISHNA MENON): (a) Yes, Sir. I have seen a 
press report purporting to convey this 
meaning. 

(b) No, Sir. 

DEPUTATION OF LANDLESS PEOPLE OF 
GARHWAL TO HOME MINISTER 

•414. SHRI FARIDUL HAQ ANSARI: Will 
the Minister of    HOME AFFAIRS be pleased to 
state whether a deputation of landless     
people     of Garhwal 
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(Uttar Pradesh) met him in the third week of 
April, 1962 in New Delhi and pleaded that 
50,000 acres of fallow land lying between 
Ganga and Ram Ganga rivers be given to 
them for cultivation? 

THE MINISTER OF STATE m THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR) : A few representatives of Pidith Janta 
Sangh, Kotd-war, District Garhwal, met the 
Home Minister on the 21st April, 1962. The 
subject-matter of their representation has been 
brought to the notice of the Chief Minister and 
the Forest Minister of Uttar Pradesh. 

SHRI FARIDUL HAQ ANSARI: May I 
know whether it is a fact that these people in 
their poverty and misery had made the request 
to the Uttar Pradesh Government also and 
when the Uttar Pradesh Government did not 
accede to their request then they approached 
the Central Government? 

SHRI B. N. DATAR: It was their contention 
that they had approached the Uttar Pradesh 
Government and they did not receive any 
relief but when they met the Home Minister 
and then the Minister for Agriculture they 
were informed that this was a matter which 
fell within the ambit of the State Government. 
And that is the reason why the Home Minister 
has written to the Forest Minister and to the 
Chief Minister of Uttar Pradesh to look into 
the matter. 

SHRI FARIDUL HAQ ANSARI: May I 
know whether the Home Ministry has 
received any reply from Uttar Pradesh about 
this matter? 

SHRI B. N. DATAR: We have not received 
any reply. 

SHRI B. K. P. SINHA: May I know if 
Government are aware that people from 
outside that area have been allowed to 
establish agricultural farms and colonise in 
that area while the residents of that area have 
been denied the use of the land? 

SHRI B. N. DATAR: It is entirely a State 
matter. It is only the good offices that the 
Home Minister has been using; nothing more. 

SHRI B. K. P. SINHA: It may be a State 
matter but I simply want to know whether 
Government have any information about this. 

SHRI B. N. DATAR: We have no in-
formation, Sir. 

SHRI NIREN GHOSH: May I know, when 
the Home Ministry wrote to the State 
Government, whether they gave any inkling to 
the State Government that this case of the 
landless labourers should be sympathetically 
considered? 

SHRI B. N. DATAR: There is no question 
of giving any inkling in a matter which the 
State Government have to deal with 
themselves. 

SHRI BHUPESH GUPTA: Since the hon. 
Minister received a deputation it stands to 
reason that when they write to the State 
Government even in a persuasive language 
they can express their sentiments and opinion 
in the matter and it is done generally. It is not 
strange or alien to Government practice. 

SHRI B. N. DATAR: That is what has been 
done. The Home Minister has used his good 
offices and requested the Uttar Pradesh Forest 
Minister and the Chief Minister to look into 
the matter. 

EXCAVATION OF OLD MONUMENT 
BELONGING TO MOGHAL PERIOD IN DELHI 

*415. SHRI FARIDUL HAQ ANSARI: 
Will the Minister of SCIENTIFIC RESEARCH 
AND CULTURAL AFFAIRS be pleased to state: 

(a) whether any old monument be 
longing to Moghal period has been 
excavated in a cemetery in Delhi re 
cently; and 

(b) if so, what is the importanoe of 
this excavation? 
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THE DEPUTY MINISTER IN THE 

MINISTRY OF SCIENTIFIC RESEARCH 
AND CULTURAL AFFAIRS (DR. MONO 
MOHAN DAS) : (a) Two underground 
chambers were brought to light during the 
clearance work undertaken by a private party. 

(b) The discovery is not considered to be 
of any importance. 

I may add that on making enquiry it was 
discovered that this place was in use till 1947 
and it was probably during the disturbances 
after independence that the enclosure wall 
around the graves of Khwaja Mirdard was 
broken and the area was disturbed 
considerably. 

VlGYAN  MANDIRS   OPENED  IN  
VILLAGES 

*416. SHRI DEOKINANDAN NARA-
YAN: Will the Minister of SCIENTIFIC 
RESEARCH AND CULTURAL AFFAIRS be pleased 
to state the number of Vigyan Mandirs opened 
so far in villages with a population of 5,000 or 
below? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SCIENTIFIC RESEARCH 
AND CULTURAL AFFAIRS (DR. MONO 
MOHAN DAS) : The information is being 
collected and will be laid on the Table of the 
House. 

HEAVY ELECTRICALS LTD., BHOPAL 

*417. SHRI NIRANJAN SINGH: Will the 
Minister of STEEL AND HEAVY INDUSTRIES be 
pleased to state how many workers have so far 
been suspended by the authorises of the Heavy 
Electricals Limited, Bhopal for taking part in 
the recent strike? 

THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C. SUBRA-MANIAM) :   
None, Sir. 

SHRI NIRANJAN SINGH: May I know hov 
many were arrested, how many wen. ^at in 
prison after arrest and how many were 
convicted? 

SHRI C. SUBRAMANIAM: This question 
is with regard to suspension. I do not have the 
facts relating to arrests and conviction. 

SHRI NIRANJAN SINGH: I have asked about 
the strike and about the number of workers 
suspended. Now, I want to know how many 
were arrested and how many were put in fall. 

SHRI C. SUBRAMANIAM: As I said, I 
have no information with regard to that. 

SHRI BHUPESH GUPTA: May I know 
whether in view of the importance of the 
matter the hon. Minister has applied his own 
mind, since he is a new blood with a fresh 
mind, to this question so that no one is 
persecuted and victimised? 

SHRI C. SUBRAMANIAM: This is a 
matter of internal administration but as far as 
I am concerned, it is my intention to see that 
there is good labour relationship, particularly 
in the public sector projects. 

CENTRAL MACHINE TOOL DESIGN 
INSTITUTE 

•418. SHRI S. C. DEB: Will the Minister of 
STEEL AND HEAVY INDUSTRIES be pleased to 
state: 

(a) whether it is a fact that Government 
have decided to set up the Central Machine 
Tool Design Institute at Bangalore; and 

(b) if so, what would be the total cost 
involved in establishing it and when the 
Institute will actually start functioning? 

THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C. SUBRAMANIAM) :   (a) 
Yes, Sir. 

(b) The Institute which would cost about a 
crore of rupees is proposed to be established 
with Czech technical assistance. Discussions 
are going on for the preparation of a Project 
Report. It is only when the Project Report is 
received that an indication of the programme 
of construction and equipping will be known. 

MR. CHAIRMAN: Question hour Is over. 
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12 NOON 

SHORT   NOTICE   QUESTION   AND 
ANSWER 

NON-AVAILABILITY     OF     FORMS     FOR 
WEALTH-TAX AND INCOME-TAX 

1. SHRI DAHYABHAI V. PATEL: Will the 
Minister of FINANCE be pleased  to  state: 

(a) whether it is a fact that the 
Income-tax-offices in Bombay are un 
able to provide the required forms for 
filling in Wealth tax and Income tax 
returns according to amendment of 
the Income-tax Act last year; 

(b) whether it is a fact that requests for 
the supply of these forms have repeatedly 
been made to the Income-tax offices in 
Bombay during the last few months, both by 
assessees and Income-tax practitioners, but 
the forms were not made available;  and 

(c) what is the reason for the non-
availability of forms and what steps have 
been taken to provide these forms? 

THE MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI) : (a) The Income-tax 
forms have been printed and are under 
supply. No shortage of Wealth-tax forms has 
been reported in Bombay. 

(b) and (c) The Income-tax Rules including 
forms were notified on the 26th March 1962 
and they came into force from the 1st April 
1962. The forms have been available from the 
beginning of this month. On account of the 
introduction of the Income-tax Act 1961, new 
rules and forms had to be issued which 
resulted in the old income-tax return forms 
being replaced by new forms. 

SHRI DAHYABHAI V. PATEL: May I ask 
how long it takes Government to notify the 
consequential amendments that came about as 
a result of the Income-tax (Amendment) Act? 
In the answer the hon. Minister was pleased to 
say that the notification swas published  in 
March.   Am I     to 

understand that it took about six months or so 
for the notification to be published and that 
was the reason for the delay? 

SHRI MORARJI R. DESAI: It takes quite a 
few months to frame the Rules, get them 
scrutinised by the Law Ministry and to see 
that there are no loopholes left. It does take 
quite a few months and, therefore, they were 
notified in March. 

SHRI BHUPESH GUPTA: In view of the 
fact that these taxes are to be assessed for a 
particular Budget or fiscal year, may I know 
what steps the Government take in such 
matters when the framing of Rules takes such 
a long time, six months or so? Is it not a fact 
that in such circumstances, the collection of 
the tax or the assessment will be 
handicapped? 

SHRI MORARJI R. DESAI: No, Sir. The 
assessment will not be handicapped. It only 
means perhaps a delay of fifteen days or a 
month, nothing more than that. 

SHRI A. D. MANI: In view of the delay 
that has occurred in the supply of forms to the 
public—whatever the reason may be—will 
the Government consider extending the date 
by whick the replies are expected to be 
received? 

SHRI MARARJI DESAI: If it is necessary 
to do so, that also will be done. People will 
not be put to inconvenience. 

WRITTEN ANSWERS TO QUES-
TIONS 

FOREIGN EXCHANGE FOR SCOOTER 
INDUSTRY 

♦402. SHRI A. C. GILBERT; Will the 
Minister of STEEL AND HEAVY INDUSTRIES be 
pleased to state whether any representation 
has been made by the scooter motor cycle 
industry to Government regarding providing 
adequate foreign exchange allocation fur the 
expansion of the industry? 
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THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C SUBRAMANIAM) :  
Yes, Sir. 

BLAST FURNACE FOR PIC. IRON IN PUNJAB 

*419. SHRI SURJIT SINGH: Will the 
Minister of STEEL AND HEAVY INDUSTRIES be 
pleased to state whether Government have 
considered the feasibility of putting up a blast 
furnace for pig iron in the State of Punjab? 

THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C. SUBRAMANIAM): 
Possibility of starting an iron making industry 
in the State of Punjab is being investigated by 
the Government of Punjab. 

 

BOOKS  FOR THE PRIMARY AND MIDDLE 
CLASSES IN DELHI 

•420. SHRI B. N. BHARGAVA: Will the 
Minister of EDUCATION be pleased to state: 

(a) whether it is a fact that the Director of 
Education, Delhi has recently decided to 
make some changes in the text books for the 
primary and middle classes; 

 
(b) if so, when and in what manner the 

information in this regard was passed on to 
the booksellers and the students; and 

(c) how many books of how many 
subjects have been changed?] 

 
THE   MINISTER OF EDUCATION (DR.  

K, L.  SHRIMALI):   (a)   Yes,  Sir. 

(b) A Circular, indicating the books to be 
revised and changed, was sent by the Director 
of Education on 20 th April, 1962 to all 
Heads of Schools, asking them to advise the 
students to buy only the 1962 editions of 
those books. A copy of this Circular was also 
endorsed to the publishers concerned, asking 
them to freeze the old stocks with  them  or  
their  booksellers. 

(c) Seven books in all—2 of Hindi, 3 of 
Social Studies and 2 of English.] 

 

      [ ] English translation. 
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t [ALLOWANCES FOR CENTRAL GOVERNMENT 
EMPLOYEES STATIONED AT SIMLA 

•421. SHRI B. N. BHARGAVA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Central Government 
employees stationed at Simla are paid city 
compensatory allowance, house rent 
allowance and winter allowance in 
accordance with a circular letter issued by his 
Ministry on the 22nd June, 1961; if so, 
whether a copy of the said circular will be 
laid on the Table of the House; 

(b) the names of the Departments to 
whose employees these allowances (i) are 
given and (ii) are not given; and 

(c) the reason for not following an 
uniform policy in this regard?] 

 

 
f[THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE (SHRTMATI 
TARKESHWARI SINHA): (a) Yes, Sir. Copies of 
the relevant orders have been placed in the 
Library of the Parliament. 

(b) The orders are applicable to all 
Central Government employees stationed at 
Simla except those who have elected to retain 
the fixed amount of the allowances 
admissible under the earlier orders. 

(c) Does not arise.] 

 

 ARREARS OF INCOME-TAX 

•422. SHRI G. MURAHARI: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of parties from 
whom arrears of Income-tax are due 
for the period April, 1952 to March, 
1962 and the amount due from them; 
and 

(b) the year-wise break-up of the 
arrears due?] 

 
[ ] English translation. 
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[THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
TARKESHWARI SINHA): (a) The information 
regarding the arrears out of the demand 
created from 1st April 1952 to 31st March 
1962, the number of parties from whom it is 
outstanding and their year-wise break-up is 
not available; and it is not possible to collect 
this information without undue strain on the 
administrative machinery. 

Ob) However, the total effective arrears 
outstanding on 1st January 1962 were Rs. 118 
crores. The break-up of the above arrears is as 
below: — 

INTERFERENCE  BY POLICE ETC. IN ELEC-
TIONS IN BHTND AND GWALIOR DISTRICTS 

*423. SHRI R. S. KHANDEKAR: Will the 
Minister of LAW be pleased to state: 

(a) how many complaints were received 
from the Districts of Bhind and Gwalior 
regarding interference by the police and 
executive authorities in the election campaign 
in favour of the ruling party; 

(b) how many of them were enquired into 
and what were the findings thereof; and 

(c) what action was taken by Gov-
ernment to prevent such occurrences? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI B. MISHRA) : (a) 
Five complaints from District Bhind and one 
from District Gwalior in regard to the 
interference of the police and executive in 
elections in those Districts were received. 

(b) and (c). Three of the complaints have 
been referred to the Government of Madhya 
Pradesh, and three others to the Chief 
Electoral Officer of that State for enquiry. 
Reports in all the cases are still awaited. 

UNIVERSITY AT GWALIOR 

*424. SHRI R. S. KHANDEKAR: Will the 
Minister of EDUCATION be pleased to state: 

(a) whether Gwalior is included in the list 
of places where new Universities are 
proposed to be established during the Third 
Five Year Plan period; and 

(b) if not, what are the reasons therefor? 
THE MINISTER OF EDUCATION (DR. K. 

L. SHRIMALI) :   (a) No, Sir. 
(b) No proposal has been received from 

the Government of Madhya Pradesh. 

ORDERS FOR 'PUSHPAK' AIRCRAFT 

*425. SHRI NIRANJAN SINGH: Will the 
Minister of DEFENCE be pleased to refer to 
page 47, para (iv), of the Annual Report of his   
Ministry 

t[ ]English tanslation. 
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for the year 1961-62 and state the names of 
the parties who have placed orders for the 40 
'Pushpak' aircraft? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K. 
RAGHURAMAIAH) : A statement is laid an the 
Table of the House. 

 
STEEL PLANT AT SALEM 

•324. SHRI S. C. DEB: Will the Minister of 
STEEL AND HEAVY INDUSTRIES be pleased to 
state: 

(a) whether it is a fact that a Steel 
Plant is proposed to be set up at 
Salem; and 

(b) if so, when this project is go 
ing to be completed and what is its 
present stage? 

THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C. SUBRAMANIAM) : (a) 
and (b) A pro. vision has been included in the 
Third Five Year Plan for setting up a pig iron 
plant based on Neyveli lignite. Various tests 
are conducted by the Government of Madras 
to determine the technical and economic 
feasibility of the project. A decision regarding 
setting up of the project and its location will 
be taken when the results of these tests are 
known. •(•Transferred from the 8th May 
1962." 

SETTING UP OF FRUIT PRESERVATION 
REGIONAL RESEARCH STATIONS 

*376. SHRI MAHABIR DASS: Will the 
Minister of SCIENTIFIC RESEARCH AND 
CULTURAL AFFAIRS be pleased to state: 

(a) whether it is a fact that his 
Ministry has decided to set up nine 
regional research stations for the fruit 
preservation industry during the Third 
Plan; and 

(b) if so, what are the names of the 
places where the regional research 
stations will be set up? 

THE MINISTER OF SCIENTIFIC 
RESEARCH AND CULTURAL AFFAIRS 
(SHRI HUMAYUN KABIR) : (a) It has been 
decided to set up 6 main Stations and 5 Sub-
stations for research on fruits and vegetables 
preservation. 

 
Transferred from the 9th May 1962. 
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TRANSLATION OF FORMS OF EDUCATION 

MINISTRY INTO HINDI 

313. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of EDUCATION be pleased to 
state: 

(a) the names of the offices under the 
Ministry of Eduaction which have not yet 
sent departmental forms for translation into 
Hindi to the Central Hindi directorate; and 

(b) the number of forms which are yet to 
be received from such offices?] 

 

PUBLICATION OF GAZETTE IN HINDI 

314. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of LAW be pleased to state: 

(a) whether necessary arrangements 
have been made by the Election Com 
mission for the publication of such 
parts of the Gazette of India as are 
to be published in Hindi along with 
English according to the decision of 
Government; and 

(b) whether the work of publica 
tion has started in accordance with 
that decision?] 

 

HINDI TRANSLATION OF FORMSSED BY 
HlMACHALPRADESH DMINISTRATION 

315. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of forms of the Himachal 
Pradesh Administration which have been got 
translated into Hindi so far and the number of 
them which still remain to be translated; 

(b) out of the forms which have already 
been translated into Hindi, how many have 
been got printed in Hindi or in the bilingual 
form both in Hindi and English; and 

(c) what arrangements have been made 
or are being made to get the re. 

[ ] English translation. 
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UTHE MINISTER OF STATE m THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR): (a) to (c). The information is being 
collected and will be laid on the Table of the 
House in due course.] 

 

HINDI-KNOWING   OFFICERS  OF  DELHI POLICE 

316. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of officers and other 
employees of the Delhi Police who 
know Hindi and the number of them 
who do not know Hindi; and 

(b) what opportunities have been 
provided to enable Hindi-knowing em 
ployees to work in Hindi?] 

 

 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR): (a) 6260 know Hindi. 5243 do not 
know Hindi. 

(b) (i) Instructions have been issued by the 
Inspector General of Police, Delhi, to all 
Superintendents of Police etc. in the Delhi 
Police to encourage Hindi knowing personnel 
to do official work   in Hindi. 

(ii) Replies to letters in Hindi are mostly 
sent in Hindi. 

(iii) Hindi words of command are used in 
Police drill. 

(iv) Various types of forms used by the 
Delhi Police are being translated into Hindi 
and will be brought into use as soon as 
possible.] 

 

maining forms translated and printed in 
Hindi?]. 
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HINDI TRANSLATION OF FORMS USED BY 

DELHI ADMINISTRATION 

317. SHRI NAWAB SINGH CHAU-HAN: 
Win the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of forms of the Delhi 
Administration which have been got 
translated into Hindi so far and the number of 
them which still remain to be translated; 

(b) out of the forms which have already 
been translated into Hindi, how many have 
been got printed in Hindi or in the bilingual 
form both in Hindi and English; and 

(c) what arrangements have been made 
or are being made to get the remaining forms 
translated and print. ed in Hindi?] 

 

f[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR): (a) Total number of forms in use in 
Delhi Administration is about 2000. Out of 
these 149 have been translated into Hindi and 
the remaining are being translated. 

(b) Out of the 149 forms translated into 
Hindi 99 have been printed in Hindi or 
bilingual form. 

(c) The translation of the remaining forms 
has been entrusted to the Hindi Department set 
up recently. After these forms have been 
translated into Hindi, the Departments 
conerned will take up the question of getting 
them printed.] 

 
 HINDI-KNOWING      EMPLOYEES      IN 

HIMACHAL  PRADESH COURTS 

318. SHRI NAWAB SINGH CHA1T-HAN: 
Will the Minister of HOME AFFAIRS be pleased 
to state what arrangements have been made or 
are being made to teach Hindi to those officers 
and other employees of Himachal Pradesh 
Courts who do not know Hindi?] 

 
t[THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS) (SHRI B. N. 
DATAR): Facilities under the Hindi Teaching  
Scheme  of     this 

[ ] English translation. 
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Ministry available at Simla have been 
extended to the employees of the Himachal 
Pradesh Administration as well.] 

 
TRAINING  OF  EMPLOYEES  OF SCIENTIFIC 

RESEARCH AND    CULTURALAFFAIRS 
MINISTRY IN HINDI TYPE-WRITTING AND    

SHORTHAND 
319. ISHRI NAWAB SINGH CHAU-HAN: 

Will the Minister of SCIENTIFIC RESEARCH 
AND CULTURAL AFFAIRS be pleased to state: 

(a) the number of employees who have so 
far received training in Hindi typewriting and 
Hindi shorthand respectively in each of the 
attached and subordinate offices of his 
Ministry and the number of those receiving 
such training at present in each of these 
offices; and 

(b) whether those persons who have 
received such training are being employed on 
Hindi work; and if not, what arrangements are 
being made for the same?] 

 

 
TRAINING  OF  EMPLOYEES OF MINES AND-

FUEL MINISTRY IN HINDI TYPEWRITINGAND 
SHORTHAND 

320. SHRI NAWAB iSINGH CHAU-HAN: 
Will the Minister of MINES AND FUEL be 
pleased to state: 

(a) the number of employees who have so 
far received training in Hindi typewriting and 
Hindi shorthand respectively in each of the 
attached and subordinate offices of his 
Ministry and the number of those receiving 
such training at present in each of these 
offices; and 

(b) whether those persons who have 
received such training are being employed  on  
Hindi  work,   and  if     not,. 

[ ] English translation. 
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t[THE MINISTER OF MINES AND FUEL 
(SHRI K. D. MALAVTYA): (a) Two employees 
of the Geological Survey of India and three 
employees Of the Coal Controllers' 
Organisation, have received training in Hindi 
Typewriting. Three employees of the latter 
Organisation are currently receiving training in 
Hindi Shorthand. None of the employees of the 
Indian Bureau ■ of Mines and the office of the 
Controller of Mining Leases, both located in 
Nagpur, has received training either in Hindi 
typewriting or Hindi shorthand, as facilities for 
such training are not available in Nagpur. 

(b) One trained typist in the Geological 
Survey of India and one in the Office of the 
Coal Controller are employed on Hindi typing 
work. The volume of the work in these offices 
does not warrant the services of more trained 
persons at this stage. The services of other 
trained typists are, however, utilised whenever 
required.] 

 
 TRAINING OF EMPLOYEES   OF   

HOMEMINISTRY IN HINDI TYPEWRITING 
ANDSHORTHAND 

321. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of HoMi \F-FAIRS be pleased 
to state: 

(a) the number of employees of his 
Ministry who have so far received 
training in Hindi typewriting and 
Hindi shorthand respectively; and the 
number of those who are receiving 
such training at present; and 

(b) whether those persons who have 
received such training are being em 
ployed on Hindi work?] 

 

[ ] English translation. 
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number at those who are     receiving training at 
present; and 

(b) whether those persons who have received               
such training are being employed on Hindi work?] 

 

STATEMENT No. of 
persons trained in— 

Hindi Typewriting—53. 
Hindi Shorthand—10. 

No. of persons receiving training in— Hindi 
Typewriting—12. 

Hindi Shorthand—4. 

f[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR): (a) A statement containing the 
requisite information is laid on the Table of 
the House. (See above.) 

(b)  Yes, as and when required.] 



 

t[THE MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI) : (a) (i) No. of persons 
trained in Hindi Typewriting—70. 

(ii) No. of persons trained in Hindi 
Shorthand—11. 

(iii) No. of persons receiving training in Hindi 
Typewriting—62. 

(iv) No. of persons receiving training in Hindi 
Shorthand—29. 

(b) The services of these trained persons are 
utilized for doing Hindi work whenever such an 
occasion arises.] 

242 RS—3. 
t[ ] English translation. 

t [TRAINING OF EMPLOYEES OF FINANCE 
MINISTRY IN HINDI   TYPEWRITING   AND 
SHORTHAND 

322. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of employees in his 
Ministry who have so far received training in 
Hindi typewriting and Hindi shorthand 
respectively and the 
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PUBLICATION OF GAZETTE IN HINDI 

323. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of MINES AND FUEL be 
pleased to state: 

(a) whether necessary arrangements have 
been made in his Ministry and its attached 
offices for the publication of such parts of the 
Gazette of India as are to be published in 
Hindi alongwith English according to the 
decision of Government; and 

(b) whether the work of publication has 
started in accordance with that decision?] 

 
t[THE MINISTER OF MINES AND FUEL 

(SHRI K. D. MALAVIYA): (a) Yes, Sir. 

Ob) There has been no occasion so far on 
which the Ministry of Mines and Fuel was 
required to publish any of its matters in Hindi 
alongwith English in the Gazette. This require-
ment will be fulfilled in accordance with 
Government decision as and when the 
necessity thereof would arise.] 

 

ISSUE     OF     CIRCULARS     REGARDINGSTAFF 
WELFARE PROGRAMMES INHINDI 

324. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) how many circulars were issued by the 
various Ministries in connection with staff 
welfare programmes during the last three 
months; 

(b) how many of those were issued (i) in 
English and (ii) in Hindi; and 

(c) whether any arrangements are being 
made to ensure that in future such circulars are 
issued in Hindi also?] 

[ ]   Englith tranilttion. 
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f [THE MINISTER OF 1ST ATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR): (a) According to available 
information 118 such circulars were issued. 

(b) 15 circulars were issued both in Hindi 
and English and the rest in English only. 

(o) The circulars which are of particular 
interest to Class IV employees are even now 
issued in Hindi also. Arrangements are, 
however, being made to issue all future 
circulars regarding staff welfare programmes 
both in Hindi and English.] 

 

 

HINDI   TRANSLATION OF   FORMS   OF SALES 
TAX DEPARTMENT OF 

DELHIADMINISTTRATION 

325. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of forms of the 
Sales Tax Department of Delhi Ad 
ministration which have been got 
printed so far either in Hindi or in 
the bilingual form both in Hindi and 
English and the number of those 
which are still in English; and 

(b) by when the forms which are 
still in English are expected to be 
printed in Hindi or in the bilingual 
form?] 

 

ICTHE MINISTER OF ISTATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR): (a) The total number of forms in use 
at present is about 80. All these 'forms are 
printed in English only. Arrangements have 
been initiated for printing of the forms in the 
bilingual form in Hindi and English. 

[ ] English translation. 
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(b) Delhi Administration is already seized 
of the matter and every effort is being made to 
get them printed in the bilingual form as early 
as possible.] 

 

[ISSUE  OF  NOTICES IN HINDI BY    THE SALES 
TAX DEPARTMENT  OF  DELHI 

ADMINISTRATION 

326. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) how many notices were issued by the 
Sales Tax Department of Delhi 
Administration during the last three months; 

(b) how many of these notices were 
issued in (i) Hindi and (ii) English; and 

(c) whether any decision has been taken 
to issue such notices in Hindi for the 
convenience of the people?] 

 

 

[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR) : (a) 7,500 approximately. 

(b) All these notices were printed in 
English. 

(c) Not yet.] 

 
 [   ] English translation. 
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HEAVY ELECTRICALS PLANT, BHOPAL 

327. SHRI V. M. CHORDIA: Will the 
Minister of STEEL AND HEAVY IN-DUSTTRES be 
pleased to state: 

(a) what was the original estimat 
ed cost of the Heavy Electricals Plant 
at Bhopal and what work required to 
be completed by what time; 

(b) what changes were made in the 
original estimates of cost and work and when 
they were made; 

(c) what was the total amount that was 
spent and what was the capacity of production 
upto 31st March, 1962 and what was the 
actual production on that date; 
 

(d) what are the reasons for not adhering 
to the original plan of expenditure and 
production; 

(e) by when the entire work in respect of 
the above plant is likely to be completed; and 

Of) what will be the production capacity of 
the said plant after its completion?] 
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t[THE MINISTER OF STEEL    AND 
HEAVY    INDUSTRIES OSHRI     C. 
SUBRAMANIAM) :   (a)  to (f)    A state 
ment is attached. 

STATEMENT 

(a) The original estimated cost of the 
Heavy Electricals Plant at Bhopal, as 
envisaged in the Project Report submitted by 
Associated Electrical Industries Limited, U.K., 
the Technical Consultants to the Project, in 
1956, was about 35 crores, exclusive of 
working capital, for achieving an an- 

nual output of Rs. 12-5 crores in single shift or 
Rs. 22 crores by working in two full shifts. 
The project report contained a schedule 
showing the dates by which different 
construction works were to be completed. 
According to the schedule, production work in 
the Switchgear and certain other Departments 
was to commence on the 1st July, 1960. The 
Factory actually started production on this 
date. 

(b) Due to overall shortage of country's  
foreign  exchange  resources  and general 
financial stringency, it was decided, in 1957, to 
divide    the    project into three phases and to 
take up the implementation of phase I of the 
programme for an estimated annual production 
of Rs. 6'25 crores at a cost of about  Rs.  20  
crores,   immediately.  In 1958, it was decided to 
proceed   with the construction of the factory in 
its entirety 'for an annual output of    Rs. 12.5 
crores with double shift working; subsequently  
in  1960,  it was decided to expand the output of 
the   plant to Rs. 25 crores per annum.    As it   
was found    necessary    to,    simultaneously, 
increase the sizes of individual    units of  
transformers  and  water     turbines along with 
the proposed expansion, to suit  indigenous 
requirements,  an upward revision in the floor    
space and in the sizes of machine tools and 
equipment was    rendered    necessary.    The 
revised project estimate for the    expanded 
annual output of Rs. 25 crores is of the order of 
Rs.  40 crores   (approximately) on the basis of 
which the construction of the project is now pro-
ceeding.   This   estimate   does  not  include the 
cost of development of township and    working    
capital    requirements. Government have also    
under consideration a supplementary project 
report prepared by the Consultants of the factory 
as to how the plant could be expanded for an 
annual output of about Rs. 52 crores per annum 
by addition of civil works  and installation of 
machine tools and equipment. 

(c) The total expenditure incurred on the 
factory up to 31st March, 1962 is Rs. 26 
crores (aproximately). The estimated 
production to be achieved by 
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31st March, 1962 was Rs. 3.5 crores. As 
against this target, the actual production for 
this period is likely to be just over Rs. 2 
crores. 

(d) Construction work is progressing 
generally according to schedule. The fall in 
production compared to the estimate is mainly 
attributable to (i) delays in obtaining raw 
materials and components from U. K. for the 
first year's production; and (ii) labour 
troubles. 

(e) Work connected with the Rs. 25 
crores output programme is likely to be 
completed by 1963-64; and the capacity of the 
plant is expected to reach the targetted output 
of Rs. 25 crores before the end of the Third 
Plan. The expansion of the factory for an 
annual output of about Rs. 52 crores to be 
achieved by 1969-70, is under consideration. 

(f) The Heavy Electricals Plant at Bhopal 
will ultimately produce heavy electrical 
equipment such as hydraulic and thermal 
turbines, transformers, switchgear and 
industrial controlgear, generators and motors 
(including traction motors for electric locomo-
tives)  and capacitors.] 

 

 
 
 

 
 

 

t [EMPLOYEE OF   GOVERNMENT   
FORMSPRESS, ALIGARH CAUGHT FOR 

SMUGGLINGOF GOODS 

328. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that an employee 
of the Government Forms Press, Aligarh was 
caught by the Customs authorities at the 
Palam Airport on the 20th December, 1961 
while smuggling goods from abroad; 

(b) if the answer to part (a) above be in 
the affirmative, what goods were found with 
him; and 

(c) whether his house was also searched, 
and if so, what decumenta were seized there 
and what action is being taken in this case at 
present?] 
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t[THE MINISTER OF FINANCE (SHRI 

MORARJI R. DESAI): (a) and (b) It is a fact that 
an employee of the Government of India 
Press, Aligarh, landed at Palam Airport on 
20th December, 1961. No contraband articles 
were, however, found from him by the 
Customs. Certain documents which were 
seized from him then, however, indicate that 
he may have contravened some provisions of 
the Foreign Exchange Regulation Act, 1947. 
The case is under adjudication. 

(c) It is a fact that his residence at Aligarh 
was searched by the officers of the 
Enforcement Directorate of this Ministry; but 
no document was seized.] 

 

t [ADVISORY COMMITTEE ON TERRITORIAL 
ARMY SCHEME 

329. SHRI V. M. CHORDIA: Will the 
Minister of DEFENCE be pleased to state: 

(a) the names of the States where Advisory 
Committees have been set up to enlist public 
co-operation in the Territorial Army Scheme 
and when each one of them was set up; and 

 
(b) the number of meetings held by the 

committee for Madhya Pradesh since its 
setting up?] 

 

t[ ]   English  translation. 



 

t [FINDING OP NINE "GROUND HALLS" IN 
VILLAGE SIDH KHERA IN BULDHANA 
DISTRICT OP VIDARBHA 

330. SHRI B. N. BHARGAVA: Will the 
Minister of SCIENTIFIC RESEARCH AND 
CULTURAL AFFAIRS be pleased to state: 

 
(a) whether it is a fact that nine "ground 

halls" were found recently in village Sidh 
Khera in Buldhana District of Vidarbha when 
land was being dug for the construction of 
Jeeja Mata Memorial Hostel; 

(b) whether any other articles of 
archaeological importance have been found 
besides these halls; 

(c) approximately how old are these halls 
and with which period they are connected; and 

(d) what investigations have been 
made by the Department of Archaeo 
logy in this connection and with what 
results?] 

f[THE DEPUTY MINISTER IN THE 
MINISTRY OP SCIENTIFIC RESEARCH 
AND CULTURAL AFFAIRS (DR. MONO 
MOHAN DAS) :  (a) Yes, Sir. 

(b) Details  are not yet available. 
(b) The 17th Century, Maratha Period. 
(d) As a result of the investigations carried 

out by the Archaeological Survey of India, it 
has been found that these underground halls 
are not of any outstanding historical impor-
tance.] 

ELECTION TRIBUNALS 

331. SHRI M. P. BHARGAVA: Will the 
Minister of LAW be pleased to state: 

(a) the number of Election Tribunals which 
have been constituted by 

•f[ ] English translation. 



the Election Commission upto 30th April, 
1962 lor trying election petitions; 

(b) what is their state-wise breakup; and 

(c) whether some more Election 
Tribunals are likely to be formed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI B. MISHRA) : (a) 
Ten election tribunals have been constituted 
upto the 30th April 1962, in the various States 
for trying election petitions. 

(b) The State-wise break-up of the 
tribunals set up till the 30th April, 1962, is as 
follows: — 

 

(c) More election tribunals will be 
constituted as soon as the petitions are 
admitted and copies of the petitions are 
published in the official Gazettes and notices 
are served on the respondents. 

HIGHER  SECONDARY  SCHOOLS  IN  DELHI 

332. SHRI M. P. BHARGAVA: Will the 
Minister of EDUCATION be pleased to state: 

(a) the number of Higher Secondary 
Schools in Delhi as on the I5th August,  1947;  
and 

(b) the number of Higher Secondary 
Schools in Delhi as on 31st March, 1962? 

THE MINISTER OF EDUCATION (DR. K. 
L. SHRIMALI) :     (a) 45. 

(b) 30O. 

 

f[ SCIENTIFIC  PERSONNEL  COMMITTEE 

333. SHRI B. N. BHARGAVA; Will the 
Minister of SCIENTIFIC RESEARCH AND 
CULTURAL AFFAIRS be pleased to state: 

(a) the number of meetings so far held by 
the Scientific Personnel Committee since its 
setting up and what were its 
recommendations; 

(b) whether it is a fact that the Committee 
appointed Shri Pitamber Pant, Dr. D. S. 
Kothari, Shri R. Prasad and Shri Indrajit Singh 
for conducting studies on certain specified 
subjects; and 

(c) if so, whether these persons have 
submitted their reports to the Committee; and 
what are their main suggestions?] 

 
t[ ] English  translation. 
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f[THE MINISTER OF SCIENTIFIC 
RESEARCH AND CULTURAL AFFAIRS 
(SHRI HUMAYUN KABIR): (a) The Committee 
has held six meetings so far. The Committee 
has not yet finalised its recommendations. 

(b) Yes, Sir. 

(c) They have submitted preliminary 
papers dealing with: — 

(1) scientific   equipment for   use in 
schools; 

 
(2) introduction of science teaching in 

every school for some students; 
(3) incentives for scientific teaching; 
(4) scholarships to science students; 
(5) requirements of teachers in the 

context of perspective of 
development, 1960—1975; 

(6) Pool of Scientists—the imple-
mentation of the scheme. 

These papers raise important issues and 
provide interesting information but the 
subjects need detailed consideration before 
any definite conclusions can be drawn.] 

 

t [GEOLOGISTS WORKING UNDER DEFENCE 
MINISTRY 

334. SHEI B. N. BHARGAVA; Will the 
Minister of DEFENCE be pleased to state the 
number of Assistant Geologists, Junior 
Geologists, Senior Geologists, Superintending 
Geologists and other high ranking officers 
working under his Ministry on the 31st 
March, 1962?] 

 
t[THE MINISTER OF STATE IN THH 

MINISTRY OF DEFENCE (SHRI K. 
RAGHURAMAIAH) :    There are no   such 

t [  ] English translation. 



posts of    Geologists under the Ministry of 
Defence.] 

 

t [BOOKS FOR THE INTERNATIONAL 
SANSKRIT LIBRARY, MYSORE 

335. SHRI B. N. BHARGAVA; Will the 
Minister of EDUCATION be pleased to state 
whether Sanskrit books have been procured 
from abroad, especially from Germany, during 
the last three years for the International 
Sanskrit Library at Mysore, and if so, the 
names of the countries from where they have 
been procured and the prices thereof?] 

 

 

t [PRINTING AND    PUBLISHING    OF   OLD-
SANSKRIT BOOKS 

336. SHRI B. N. BHARGAVA: Will th 
Minister of EDUCATION be pleased to state: 

(a) whether Government have taken a 
decision in regard to the printing and 
publishing of the old Sanskrit books which are 
out of print or which are unpublished; if so, 
what are the details of the scheme; and 

(b) whether any list of the books which 
are out of print has been prepared and if so, 
whether a copy of the same will be placed on 
the Table of the House?] 
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5.S.  C.  Vasu's  translation of Ash- 
tadhyayi. 

6.S. C. Vasu's translation Of Siddh- 
anta Kaumudi. 

Complete works of Shankara-charya in two or 
three volumes— Cheap Edition. 

Mahabhashya with commentaries— 
Pradip,   Udyota,   Chhaya—Cheap edition. 

The question of printing of Apte's Sanskrit-
English and English-Sanskrit dictionaries 
(students edition) in cheap editions has also been 
taken up.] 

|[THE  MINISTER  OF EDUCATION 
(DR. K. L. SHHIMALI): (a)   and  (b) 
A  statement is laid on the Table  of 
the House. 

STATEMENT 

(a) and (b) On the recommendation of the 
Central Sanskrit Board which has been set up 
for advising the Government of India on 
matters relating to the pfopagation and deve-
lopment of Sanskrit printing of the following old 
Sanskrit books has been taken  in hand: — 

1. Shabda  Kalpadruma. 

2. Index to the proper     names     in 

Mahabharata by Sorenson. 

3. Ganaratna-Mahodadhi. 

4. Colonel Jacob's Concordance     of 
Upanishads. 

■f [ ]   English   translation. 

t [CENTRAL SANSKRIT VIDYAPEETHA    AT 
TIRUPATT  (ANDHRA PRADESH) 

337. SHRI B. N. BHARGAVA: Will the 
Minister of EDUCATION be pleased to state: 

(a) what nature of work will be done at the 
Central Sanskrit Vidyapeetha at Tirupati in 
Andhra Pradesh for the progress of Sanskrit 
and what arrangements will be made there for 
research and study; and 
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(b) whether there will be any library in this 
Institute, and if so, what amount Of money 
has been sanctioned for the same?] 

 

THE MINISTER OP EDUCATION (DR. K. 
L. SHRIMALI): (a) and (b) A statement is laid 
on the Table of the House. 

STATEMENT 

(a) The Kendriya Sanskrit Vidya-peetha 
will undertake the following programme to 
begin with—(i) training of Sanskrit teachers in 
the improved methods of teaching and (ii) 
conducting research in some of the specialized 
branches of Sanskrit learning. 

For this necessary arrangements are being 
made  to  appoint  suitable  staff 

and to award scholarships to trainees and 
scholars. 

(b) A sum of Rs. 10,000 has been included 
for this purpose in the budget estimates of the 
Kendriya Sanskrit Vidyapeetha Tirupati 
Society for the year   1962-63.] 

 

t [LEAVE TRAVEL CONCESSION SCHEME 

338. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of HOMK AFFAIRS be 
pleased to state: 

(a) what are the salient features of the 
Leave Travel Concession Scheme, and the 
categories of the employees who  are 
benefited by it;  and 

(b) whether it is proposed to extend it to 
other categories also; if not, the reason 
thereof?] 

 

t[ ]   English  translation. 
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I[THE MINISTER OF STATE IN THE 

MINISTRY OP HOME AFFAIRS (SHRI B. N. 
DATAR): (a) All the employees of the Central 
Government (including members of All India 
Services, employees of State Governments on 
deputati'on with the Central Government 
industrial and work-charged staff) who are 
entitled to regular leave are eligible for the 
concession. A copy of Ministry of Home 
Affairs O.M. No. 43/1/55-Ests (A)-Pt., dated 
11th October, 1956 and O.M. No. 6/7/59-
Ests(A), dated 15th June, 1960 are laid on the 
Table of the Hou:e. {See Appendix XXXVIII, 
An-nexure No. 35.) 

(b) Does not arise as the concession is 
already admissible to all regular Central 
Government servants, industrial   and  non-
industrial.] 

 

t[OFFICIAL  LANGUAGE      (LEGISLATIVE) 
COMMISSION 

339. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of LAW be pleased to state: 

(a) whether all the members of the 
Official Language (Legislative) Commission 
have been appointed; 

(b) if so, what are the names of the 
members of the Commission; and 

(c) if the answer to part (a) above be in 
the negative, what is the reason for the delay 
and by when these appointments will be 
made?] 

 
t[ ]   English  translation. 
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t[THE DEPUTY MINISTER IN THE 

MINISTRY OF LAW (SHRI B. MISHRA) : 

(a) No, Sir. Out of the 18 mem 
bers of the Commission, fourteen per 
sons have so far been appointed. 

(b) The following perfeons have 
been appointed to the Commissi'on: — 

1. Shri  C.  P.  Sinha—Chairman. 
2. Shri  B.   G.  Murdeshwar—Vice- 

Chairman. 

Members 

3. Shri  Mauli   Chandra  Sharma 
4. Shri Ghanshyam Singh Gupta 
5. Shri S.  N. Bhattacharya 

Part-time  Members 

1. Prof. G. C. Venkata Subbarao 
2. Shri P. L. Shome 

 
3. Shri Yashodhar N. Mehta 
4. Shri K.  Padmanabhan 
5. Syed   Nazir   Ahmed   Shah 
6. Shri G.  C.  Sharma 
7. Shri   S.   N.   Agrawal,   M.L.A. 
8. Shri S.  S.  More, M.P. 

Shri     Bal     Krishna—Member-
Secretary. 

(c) All the persons to be appointed to the 
Commission were selected but formal 
appointment in respect of four persons could 
not be made. One of the Members who was 
selected from U.P. for appointment as a full-
time Member has, unfortunately, expired and 
the question of selecting another person is 
under consideration. A pers'on who was 
selected from. Madras for appointment as full-
time Member had declined the offer. Another 
person who was selected for appointment 
could not be relieved by the Madras 
Government and the question of selecting 
another person from Madras is also under 
consideration. 

Out of the two vacancies of part-time 
Members, an offer of appointment has already 
been made to a person from Orissa and his 
acceptance is awaited. An offer of 
appointment was also made to a person from 
Mysore, but he had declined the offer. The 
question of selecting another person from 
Mysore is receiving the attention of the 
Government. These appointments are expected 
to be made shortly.] 

 

t[ 1   English  translation. 
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STAFF REQUIRED FOR    THE    OFFICIAL 

LANGUAGE (LEGISLATIVE)    COMMISSION 

340. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of LAW be pleased to state: 

(a) the strength of the staff which 
is required to complete the work en 
trusted to the Official Language 
(Legislative) Commission and how 
much staff has been recruited so far; 
and 

(b) by when the remaining staff 
will be recruited and what is the 
reason for the delay?] 

filled in to carry  on the day to day Work of 
the Commission.] 

 
 

 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI B. MISHRA) : (a) 
and (b) It is not possible to indicate at this 
stage the exact staff that would be required to 
complete the work of the Official Language 
(Legislative) Commission. The question 
regarding the immediate requirements of the 
Commission in respect of the technical staff is 
under consideration of the Government. A few 
posts on the administration side have, 
however,  been sanctioned    and 

COUNTRIES WHOSE  SCHOLARS ARE 
RECEIVING  EDUCATION  AND  TRAINING IN 

INDIA ON MUTUAL EXCHANGE BASIS 

341. SHRI RAM SAHAI: Will the Minister 
of SCIENTIFIC RESEARCH AND CULTURAL 
AFFAIRS be pleased to •tate: 

(a) the names of the countries whose 
scholars are receiving education and training 
in India under the scheme of mutual exchange 
of scholars;   and 

(t) the names of the countries in which 
Indian students are receiving education under 
the same scheme and the subjects in which 
they are receiving  education?] 

 

 

242 RS—4. 
[ ]   English  translation. 
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T[THE MINISTER OF SCIENTIFIC 

RESEARCH AND CULTURAL AFFAIRS 
(SHHI HUMAYUN KABIR): (a) and (b) Attention 
of the Hon'ble Member is invited to the 
brochure, "Scholarships for Study Abroad and 
at Home" (Third Edition, 1961), published by 
this Ministry, a copy of which is available in 
the Parliament Library. Since the brochure 
was published, arrangements for exchange of 
scholars have been made with Greece, 
Norway, West Germany and the UA.R. In 
addition to the subjects mentioned in the 
brochure, four Indians are studying Arabic 
language and Islamic Studies in the UA.R.] 

MANUFACTURE OF    CYLINDER    PISTON 
ENGINE BY H.A.L. 

342. SHRI NIRANJAN SINGH: Will 
the Minister of DEFENCE be pleased to 
refer to page 47, para No. (x) of the 
Report of his Ministry for the year 
1961-62 and state the number of cyli 
nder piston engines for light aircraft 
that have been manufactured so far in 
the Hindustan Aircraft Limited 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K. 
RAGHURAMAIAH) : The engine is still 
undergoing development tests, and has not yet 
been put into production. 

FBLOCKING UP  OF     JAMMU-SRINAGAR ROAD 

343. SHRI KRISHAN DUTT: Will 
the Minister of DEFENCE be pleased 
to state: 

Transferred from the list of Questions for 
the 9th May, 1962 where it appeared as 
Starred Question No. 372. 

 
(a) whether Government are aware that 

the portion of the Jammu-Sri-nagar road 
between Batote and Bani-hal gets blocked up 
very often owing to landslides and washing 
away of bridges and culverts; and 

(b) if so, what special steps, if any, 
Government propose to take to prevent such 
blocking up of the said highway? 

THE MINISTER OF DEFENCE (SHRI V. K. 
KRISHNA MENON):   (a) Yes, Sir. 

(b) Projects for improvement of the road 
have been sanctioned and a special agency 
created to supervise these works and to assist 
the State P.W.D. to clear any slips or 
landslides that may occur. 

PAPERS LAID ON THE TABLE 

TARIFF COMMISSION REPORTS ON FAIR 
RETENTION PRICE OF AMMONIUM SULPHATE 
PRODUCED BY SINDRI FERTILIZERS AND 
CHEMICALS LTD. AND RELATED PAPERS. 

THE MINISTER OF STEEL AND HEAVY 
INDUSTRIES (SHRI C. SUB-RAMANIAM) : Sir, 
I beg to lay on the Table, und^r sub-section 
(2) of section 16 of the Tariff Commission 
Act, 1951, a copy each of the following 
papers: — 

(i) Report (1959) of the Tariff 
Commission on the fixation of fair 
retention price of ammonium 
sulphate produced by the Sindri 
Fertilizers and Chemicals Limited. 
[Placed in Library.    See No.  LT-
86/62.] 

(ii) Supplementary Report (1960) of the 
Tariff Commission on the fixation 
of fair retention price of ammonium 
sulphate produced by the Sindri 
Fertilizers and Chemicals Limited. 
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(iii) Government Resolution No. Ferts. 
l(15)/58-Vol. II, dated the 16th January, 
1962. 

(iv) Statement under the proviso to sub-
section (2) 01 section 16 of the 
Tariff Commission Act, 1951, 
explaining the rea-. sons why the 
documents referred to at (i) to (iii) 
above could not be laid within the 
.period mentioned in that sub-
section. 

[Placed in Library. See No. LT.-87/ €2 for  
(ii)  to  (iv)] 

THE TERRITORIAL COUNCILS     (AMEND-
MENT)  RULES, 1962 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. 
N. DATAR) : Sir, I beg to lay on the Table, 
under sub-section (3) of section 54 of the 
Territorial Councils Act, 1956, a copy of the 
Ministry of Home Affairs Notification G.S.R. 
No. 216, dated the 14th February, 1962, 
publishing the Territorial Councils 
(Amendment) Rules, 1962. [Placed in 
Library.    See No. LT-106/62.] 

I. THE CENTRAL EXCISE (FIRST AMEND- 
MENT)  RULBS, 1962 

II. THE    CENTRAL    EXCISE       (SIXTH 
AMENDMENT) RULES, 1962 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
TARKESHWARI STNHA) : Sir, I beg to lay on 
the Table a copy each of the following 
Notifications of the Ministry of Finance 
(Department of Revenue), under section 38 
of the Central Excises and Salt Act, 1944: — 

(i) Notification G.S.R. No. 27, dated 
the 6th January, 1962, publishing 
the Central Excise (First 
Amendment) Rules, 1962. 

(ii) Notification G.S.R. No. 500, dated the 
24th April, 1962, publishing the Central 
Excise (Sixth Amendment) Rules, 1962. 
[Placed in Library. See No. LT-92/ <62 for  
(i)  and  (ii).] 

MINISTRY OF FINANCE (DEPARTMENT OF 
REVENUE)   NOTIFICATIONS 

SHRIMATI TARKESHWARI SINHA: Sir, I 
also beg to lay on the Table: — 

(a) A copy of the Ministry of 
Finance (Department of Re 
venue) Notification G.S.R. No. 
489, dated the 21st April, 1962, 
publishing a corrigendum to 
Government Notification 
G.S.R. No. 269, dated the 3rd 
March, 1962. [Placed in Lib 
rary. See No. LT-93/62.] 

(b) A copy of the Ministry of 
Finance (Department of Re 
venue) Notification G.S.R. No. 
490, dated the 21st April, 1962, 
publishing a corrigendum to 
Government Notification 
G.S.R. No. 440, dated the 7th 
April, 1962. [Placed in Lib 
rary.   See   No.   LT-94/62.] 

NOTIFICATION  UNDER  THE  INCOME-TAX 
ACT, 1961 

SHRIMATI TARKESHWARI SINHA: Sir, I 
also beg to lay on the Table, under sub-
section (5) of section 287 of the Income-tax 
Act, 1961, a copy of the Ministry of Finance 
(Department of Revenue) Notification S.O. 
No. 738, dated the 6th March, 1962. [Placed 
in Library. See No. LT-109/ 62.] 

STATEMENT RE  PUBLICATION OF 
CERTAIN OBJECTIONABLE    ARTI-

CLES IN "CHINA TODAY" 

MR. CHAIRMAN: Mrs. Menon wants to 
make a statement. It is in response to a> 
Notice of Motion for Papers given by Mr. 
Vajpayee reg-garding publication by the 
Chinese Embassy in their journal "China To-
day", of matters challenging India's territorial 
integrity and the printing of the same by the 
"New Age"" printing press in New Delhi and 
it is circulated in India. That is what you wish 
to make a statement on. Is it not BO? 
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THE MINISTER OF STATE m THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRIMATI LAKSHMI MENON) : Yes, Sir. This 
matter has come to our notice. Normally, if 
official statements of the Chinese 
Government had been given in their 
periodical "China Today", we would have 
permitted it, but publications of this kind by 
the Chinese Embassy of extracts, etc., given a 
one-sided version, stands on a different 
footing. The Home Ministry is issuing orders 
to confiscate all copies of this particular 
number of "China Today". We have also 
lodged a protest with the Chinese Embassy. 

SHRI A. B. VAJPAYEE (Uttar Pradesh) : 
May I be allowed to put a few questions? I do 
not know what the practice here is.   . 

MR. CHAIRMAN: If you want any 
elucidation, you may ask, but there should not 
be any discussion. 

SHRI A. B. VAJPAYEE: In my Motion for 
Papers, I referred to the fact that this 
particular journal has been printed in the 
"New Age" printing press. May I know if any 
action is being taken against the press as 
well? 

SHRIMATI LAKSHMI MENON: 
Government will consider whether any 
further action should be taken in this matter. 

SHRI A. B. VAJPAYEE: Is it not a fact that 
under the law any publication which goes to 
challenge the frontiers of India and challenges 
the territorial integrity of India is liable to be 
prosecuted, and why should there be any hitch 
on the part of the Government to prosecute 
the owners of the printing press?   . 

SHRIMATI LAKSHMI MENON: That is 
what I said. We are considering the matter. 

MR. CHAIRMAN: They are considering 
the matter still—she says. 

SHRI B. K. P. SINHA (Bihar): Does not 
this matter come under the Press 
(Objectionable Publications)   Act? 

SHRIMATI LAKSHMI MENON: The 
confiscation is done under the Criminal Law 
(Amendment) Act, 1961. 

MR. CHAIRMAN: Sardar Swaran. Singh. 

THE MINISTER OF RAILWAYS (SARDAR  
SWARAN  SINGH) ;   Sir,  I beg 
to    .    .    . 

DRESS     TO  BE     WORN     AT  THE 
SWEARING-IN-CEREMONY OF THE 
PRESIDENT 

SHRI BHUPESH GUPTA (West r>engal): 
Sir, before that, I just wish to draw your 
attention to an important matter. We have 
received an invitation to participate in the 
'Swearing-in-Ceremony' of the President and 
the slip says: — 

"Dress  for  Swearing-in-Ceremony 

Indian— 

Civilians: White or Cream Achkan 
White or Cream Churidar 

Pyjama 

Non-Indian— 
National equivalent." 

I do not know in which dress the President 
will participate in the Swearing-in-Ceremony, 
but I do know that my national dress, as far as 
Bengal is concerned, is the dress which I am 
wearing here. 'Churidar Pyjama and Achakan' 
is not the national dress of Bengal, nor of the 
Malayalis. Now. it is very important. Why, 
Sir, in these things, should it be stated like 
that? Do we have only one single national 
dress or do we have other national dresses for 
the Bengalis, Gujaratis, Malayalis, Telugus, 
Tami-hans, Assamese, etc? 

MR. CHAIRMAN: When you look at 
Parliament, you see all types of dress. 

SHRI BHUPESH GUPTA: Then„ Sir, I 
would like to know why thia kind of slip is 
sent to us? We are not just to be browbeaten 
into this kind of particular dress. 



 

MR.  CHAIRMAN:   That will do. 

SHRI BHUPESH GUPTA: I want to know 
from you. It is very difficult for you to say 
anything. What I want 1o know from the 
Government is— whoever has issued the 
invitation— whether we are entitled to come 
in our own national dresses, whether as a 
Bengali I am entitled to come in this dress. 
Otherwise, we do not come at all to the 
Swearing-in-Cere-money. 

MR.  CHAIRMAN:   Please sit down. 

SHRI BHUPESH GUPTA: The Gov-
ernment should know how to treat us a little 
better in this respect. 

SHRI FARIDUL HAQ ANSARI (Uttar 
Pradesh): What is the position? May 1 know 
whether people wrn do not wear 'Achkan and 
Churidar Pyjama' are allowed to participate in 
the function or not? 

MR. CHAIRMAN:   That will do. 

SHRI BHUPESH GUPTA: For instance, t. 
Soviet citizen can corue wearing Uzbek dress, 
or a British subject can come in the Scottish 
dress, but we in India cannot come in the 
Bengali, Malayali, Telugu or Tand.' dress. 

MR. CHAIRMAN:   That -will do. 

SHRI N. SRI RAMA REDDY (Mysore): It 
is all the more important to everybody in this 
House, and it should be made clear. This dress 
has been prescribed and the doubt has arisen 
in the minds of several Members on this side 
of the House also, 

SHRI BHUPESH GUPTA; Who is 
replying? 

MR. CHAIRMAN: The way in which you 
appear when the President addresses the Joint 
Seesion, in the same way you can appear even 
now. 

SHRI BHUPESH GUPTA: Thank You. 
You, Sir, as Chairman of the House, should 
direct that this slip be ■withdrawn. 

THE APPROPRIATION   (RAIL-
WAYS) NO. 2 BILL, 1962 

THE MINISTER OF RAILWAYS (SARDAR 
SWARAN SINGH) : Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
service of the financial year 1962-63 for 
the purposes of Railways, as passed by the 
Lok Sabha, be taken Into consideration." 

Sir, in moving that the Bill to authorise 
payment and appropriation of certain sums 
from and out of the Consolidated Fund of 
India for the service of the financial year 
1962-63 for the purposes of Railways, as 
passed by the Lok Sabha, be taken into con-
sideration, may I say, by way of introduction 
that, in one of the Demands, namely, Demand 
No. 16—"Open Line Works—Additions'' 
there has been an unavoidable alteration in 
regard to distribution of the provision between 
'Charged' and 'Voted' without, however, 
affecting the total provision under the 
Demand covering 'Charged' and 'Voted' 
together. This was one of the points raised in 
the House the other day. The provision for 
'Charged' expenditure has been increased by 
Rs. 10.73 lakhs, with a corresponding 
reduction in the 'Voted' portion. This is also 
indicated in the addendum which has been 
circulated and the effect of which is 
incorporated in the Appropriation Bill. 

I may make it clear that there was no 
clerical mistake which is being corrected. The 
increase in the provision for 'Charged' 
expenditure, under Demand No. 16, from Rs. 
8.50 lakhs to Rs. 19.23 lakhs, that is, an 
increase of Rs. 10.73 lakhs, is to cover the 
payment to be made to a firm in satisfaction 
of Arbitrators' Award in respect of a supply 
contract entered into by the Ministry of 
Works, Housing and Supply on behalf of the 
Ministry of  Railways.     The    outcome    of   
the 
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[Sardar Swaran Singh.] matter under 
arbitration could not be foreseen earlier. The 
receipt of the Arbitrators' Award and its 
acceptance and transmission to the Railway-
Ministry by the Ministry of Works, Housing 
and Supply, are developments subsequent to 
the presentation of the Railway Budget in the 
Parliament on 19th April, 1962. This has 
necessitated accommodation of the amount of 
the Award pertaining to the Railways, namely, 
Rs. 10.73 lakhs as additional 'Charged' 
expenditure under Demand No. 16, requiring 
additional provision, since the 'Charged' 
provision under this Demand earlier was only 
Rs. 8.50 lakhs. In order not to increase the 
total requirements under the Demand as a 
whole—that is, 'Charged' arid 'Voted' taken 
together, a corresponding small reduction of 
Rs. 10.73 lakhs has been made from the total 
provision of Rs. 358 crores, approximately, 
under 'Voted'. 

The question was proposed. 

SHRI P. K. KUMARAN (Andhra Pradesh): 
Sir, the Railway Administration have been 
observing economy, I think, for the last three 
or four years. In actual working these 
economy measures have been applied mainly 
to two aspects. One in reduction in the supply 
of tools and spare parts for loco and running 
sheds and maintenance sheds where these are 
mainly required. This lack of supply of tools 
and spare parts has been affecting the working 
of the railways in a very bad way. Today in 
many •of the loco sheds what is happening is, 
when an egine is to be prepared for a train, 
they find that a plug or a nut or a bolt has gone 
out, and in order to replace it the stock in the 
store room is not available. So, they simply 
remove some parts from the next engine and 
put them on to the engine Which is currently 
required. Like that what happens is, when a 
second engine is required, the relevant parts 
are removed from a third engine  and    put on 
to the    second 

Sine. If you go to any loco shed, you can 
easily find out such engines. They will be 
coughing and sneezing through almost all the 
joints all over the place. When these engines 
go out on line, generally in many cases they 
fail. When failures occur, the drivers are 
charge-sheeted and punished. 

When such an engine failure takes place on 
the open line, naturally the train service is 
disrupted and the train is delayed; and not 
only that particular train but other trains also 
are delayed, and punctuality is disrupted. 
These engine failures are generally due to the 
lack of supply of parts, but the staff are being 
taken to task. 

Similar is the case with tools also. For lack 
of proper tools the work which an ordinary 
fitter or a boiler attendant can do in one hour, 
for that he has to take one and a half hours 
nowadays. Like that man-hours are also being 
lost. In the final analysis this economy 
measure is resulting in more expenditure. 

Another aspect is non-filling up of vacancies 
on the railways. Of course, recruitment has. 
started, but for the last two and a half years or 
three years vacancies have been piling up with 
the result that when the employees want leave, 
leave is not sanctioned. Weekly offs are not 
being sanctioned, weekly rest is not being 
sanctioned, and they are forced to do-overtime. 
For overtime, of course, they are being paid. If 
the amount of overtime that is paid is taken 
into consideration, in many cases we will find 
that it exceeds and in fact it is far more than the 
amount required for employing the extra staff 
necessary for fulfilling the work. Generally this 
understaffing is the main cause of accidents. 
For example, when a driver is made to work 17 
or 18 hours, which is nowadays normally the 
practice on many goods trains, his mental and 
physical faculties fail. When such exhausted 
people are on duty especially in the small hours 
ot 
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the morning, sometimes they fail to 
understand the significance of a particular 
signal or lack of signal. It is in such eases that 
accidents take place. Of course, in the accident 
reports a large number of accidents are attri-
buted to the failure of the human element, but 
the reason why the human element fails has 
not been gone into. I think the Railway Board 
should appoint a Committee to go into this 
aspect of the problem and find out why the 
human element fails in a large number of 
cases. Especially in the matter of collisions, I 
think 99.9 per cent, of the accidents are 
attributable to human element. By failure of 
the human element what I understand is, that 
it is due to the igross negligence of the 
administration in not arranging relief in time 
and hi not appointing the proper number of 
complementary staff to run the trains and do 
their normal duties so that they do not get 
exhausted. Accidents generally occur in a fac-
tory. II an accident takes place in a factory, 
perhaps the concerned worker and also that 
part of the machine which he is operating may 
get involved. But when an accident happens 
on the railways, it becomes a national 
calamity. Sometimes many lives get involved. 
These accidents can be avoided if proper tools 
are supplied, if proper spare parts are supplied 
and if a sufficient complement of staff ia 
appointed. 

[THE DEPUTY CHAIRMAN in the Chair] 

The so-called saving by reducing or restricting 
supplies and reducing the number of people is 
completely wiped out by a single accident so 
much so we find the Railway Ministry coming 
forward every year with Supplementary 
Demands for Grants. I give you one example. 
Recently, in the Rajah-mundry loco-shed a 
fitter, Mahankali by name, was crushed to 
death underneath a broken crane. This 
happened at about 10.45 or so in the night. 
This worker should, have gone home at 17.00 
hours, in the evening. But he was found dead 
at about 10.45 in th« 

night. The day previous to his death he went 
home at about 3 00 A.M. Even on that day he 
should have gone home at about 17.00 hours. 
They are being made to do overtime up to 
10.00 or 12.00 in the night though the over-
time is booked only for one or one and a half 
hours. In this particular case the accident 
happened because a particular supervisor in 
his anxiety— he was also doing overtime—to 
finish the job early wanted to lift the running-
board fixed on to a 170-ton engine with the 
help of a 5-ton hand crane, so that the board 
could be pushed in. The crane broke and the 
employee died. These things could have been 
avoided if the number of staff was improved. 
The work goes in arrears simply because the 
number of staff is not increased. 

Another wastage on the Railways is in the 
matter of coal. Nowadays in certain cases, of 
course, second quality coal is being supplied to 
the railways. But sometimes they get such a 
bad quality of coal that when they are put into 
the fire-box, they become a sort of pulp and 
instead of heat, more smoke comes out of this" 
coal. In such cases, a large quantity of coal is 
required to maintain the steam. Another thing 
is this. When spare parts are not supplied and 
when the steam is leaking from the engine, 
more coal is required. Thus, the purpose of 
observing economy is being defeated. In the 
loco-sheds it is a practice to employ 
contractors for collecting and then removing 
the cinders. What is happening is that these 
contractors generally remove large quantities 
of coal covered by cinders. In Vijayawada 
loco-shed alone, there is, on an average 
pilferage of 20 tons of coal. The position in 
any other loco-shed is not different. 

Detention of trains is another reason why coal 
is being consumed in large quantities. When a 
train is detained en route the fire cannot be 
dropped, and until the train finds the path, the 
steam should be maintained. The | Railway 
Board nowadays is worried 

2837 Appropriation [10 MAY 1962]     (Railways) JNO.    2838, 
 1962 



 

[Shri P. K. Kumaran.] 
only about a few express trains and some link 
goods trains. Nobody is worried about the fate 
of the other trains. Many passenger and goods 
trains are delayed for hours and hours together 
in almost all the sections. A train which is 
scheduled to reach its place within nine or ten 
hours takes eighteen, twenty or twenty-two 
hours. These extra delays cost a lot of coal 
and the purpose of economy is defeated there 
also. 

On the construction side also, planning and 
execution do not appear to be intelligent and 
proper. I will give you an example. I think 
that five years ago, Pasivedala a flag station 
on the Southern Railway, was converted into a 
block station, a fully interlocked block station. 
After construction, the Railways discovered 
that the conversion of that flag station into a 
block station was not necessary for the 
maintenance of proper transport. Again they 
spent a lot of money, dismantled the whole 
thing and converted the block station into a 
flag station. The station was converted into 
block station by spending more than Rs. 3 
lakhs. And again, for dismantling it another 
sum was spent. The result, I think, is that 
more than a lakh of rupees would have been 
spent by the administration for nothing, giving 
allowance for the parts, machinery and 
instruments which might have been recovered 
and put to other use. 

Recently, I came across an instance at 
Bhimadol where the administration decided to 
construct a cabin. Half of the cabine was 
constructed. Then suddenly the engineers and 
the inspectors discovered that if the cabin 
were constructed, the visibility of the signal 
would be obstructed, and the construction was 
stopped. There was another instance at 
Guntur. This also was reported to me. A cabin 
was planned and was constructed. But after 
construction, they discovered that the block 
instrument could not be installed; even if 
installed, there would  be  no  moving space  
for the 

operator to move about and operate. If these 
elementary thing's are not taken into 
consideration before planning and 
constructing anything, what is the use, and 
who is responsible for these losses? I do not 
think they are being wilfully neglected, but a 
certain amount of proper care has to be bes-
towed on such things before spending such 
huge amounts on these things. Such examples 
can be cited in good number. Railway 
performance should be improved but it cannot 
be improved by observing this kind of 
economy. It can be improved by making the 
Staff do their work properly and efficiently. 
Their duty hours should be limited according 
to their capacity. The time should be actually-
according to the roster. At a few way-side 
stations, I have found instances where relief is 
not arranged for the station masters for days 
together. Day in and day out one man goes on 
working. Because his house-is near, he is able 
to come and go. What happens is that 
sometimes they fail, but when station masters 
or drivers fail, accidents definitely take place. 
Even yesterday, in reply to a question the 
answer was that vacancies for station masters 
and yard porters were not being filled. But 
these vacancies are very important in train 
services and the Railways should take 
immediate steps to fill in those vacancies and 
normal working hours  should  be  restored  to 
them. 

And as for the workers, apart from the 
increased facilities, even the existing facilities 
are not being properly given. On the railways 
now it has become a practice, almost a 
system; so much so nobody knows in how 
many cases the Payment of Wages Act is 
violated or the Factories Act or the Industrial 
Disputes Act is being violated; illegal 
deductions from salaries and unauthorised 
deductions in payment of increments, etc. 
have become a common factor. Now I come 
to the EL.R. staff and I think from 1953 
onwards the Railway Board has been issuing 
circular after circular to 
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the different Railway Administrations that   the   
casual   labourers   and   the extra labourers, if 
they complete six months' continuous service, 
should be treated     as  entitled  to  C.P.C.  scales 
and given the same, but somehow it is not being 
done and I do not know whether  secret   
instructions   are also issued along with the 
circulars to see that    breaks    are    caused    in    
their service, that there is no continuity of service 
in the period  after the completion of which they 
become entitled to C.P.C. scales.   Somehow the 
inspectors or the other authorities see that their 
service is broken every now and -then   with    the    
result    that    casual labourers who have put in 
service for 12   years  and   13   years—this   
applies almost  to  all   railways—are  not  yet 
eligible to the C.P.C.  scale, to which they are 
legitimately entitled if they put in six months' 
continuous service. This    is   a   defect  which    
should  be Temoved.      They    are    not    a    
few thousands;  they are nearly  2£  lakhs, all the 
railways put together.   I want to  tell   the   
Railway    Minister    that almost all  the labour-
protective Acts are  being  violated   on  this  
Railway. Of course,  there  is  the  Railway Act of 
1890 and there is a clause—71D or so—which  
says that when the hours of employment 
regulations are violated  they are to be punished.    
But I have  not  seen  the  administration  or any 
railway officer being punished for violating  the   
provisions   of  this  Act although, on an average, 
the running I staff on this Railway are now work-
tng  for  more  than     400   hours  in   a month.   
So a stricter supervision over the working of this 
Railway is very necessary  in  order  to   improve   
the service as well as to make the staff do their 
work properly.    The threat of   punishment   and   
other   kinds   of intimidation     cannot    improve    
their work. 

On the Southern Railway, of late, a 
tendency has grown to use Rule 149 of the 
Indian Railway Establishment Code rather 
indiscriminately when accidents take place. 
The provisions are clear; when accidents take 
place, 

a proper enquiry should be conducted and   the 
employee   concerned   should be given a proper 
chance to defend his case.    But on the Southern 
Railway, I do not know why the Administration 
appears  to  be  rather shy  of enquiries.      A 
number    of    station masters, coupling porters 
and yard porters are removed from service 
simply under the said Rule  149.    Sitting in 
their office they decide that such and such men 
should have been responsible for  the  accident, 
and  instead of conducting an enquiry the order 
goes under Rule 149 removing them from 
service,   because   the   President   has 
delegated  his  power  to  the  General Manager, 
and the order goes saying: "You are removed 
under Rule 149.   I do not want your services". 
And the matter is finished like this.   The dele-
gation of the powers exercised under Rule 149 
to the General Manager has been  done,   I 
think,   rather  thoughtlessly, and I hope that this 
delegation will   be   cancelled,   or   the 
Railway Minister  should   exercise   his  powers 
of judgment  and rule that Rule  149 should   not 
be   resorted   to   by   the Genera] Managers 
until the matter is referred to him.    Some such 
step has got to be taken, because instances of the 
use of Rule 149 are increasing on the Southern 
Railway. 

Thank you 
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SHRIMATI DEVAKI (GOPIDAS) (Kerala): 
Madam Deputy Chairman, I thank you at the 
outset for giving me this privilege to speak, but I 
feel that I ought to have got a better chance as a 
new entrant 

THE DEPUTY CHAIRMAN: You were absent 
from your seat. 

SHRIMATI DEVAKI (GOPIDAS): I want to 
speak only on some of the local affairs in that 
small State ot Kerala and we feel that it is not get-
ting the consideration that it deserves. Now the 
Kerala State is always termed as the problem State 
and still, after the First and the Second Five Year 
Plans, it remains as a problem not yet solved. 
Considering all the problems there, the 
unemployment problem is the most important one 
and to solve that industrialisation is the only 
possibility. It is admitted; that the railways play a 
very important role in the development of 
industries. Unfortunately, the development of a 
proper railway system in Kerala has, all the while, 
been completely ignored. Even the existing one 
that we have is only about 550 miles of railways. 
That itself is a haphazard growth . . . 

THE DEPUTY CHAIRMAN: The House stands 
adjourned till 2 P.M. 

The House  then  adjourned for lunch at one of the 
clock. 

The House reassembled after lunch at two of the 
clock. THE DEPUTY CHAIRMAN in the Chair. 



 

SHRIMATI    DEVAKI     (GOPIDAS): As     I     
was      saying     when     the House   adjourned  
for  lunch,   Kerala State lias only 550 miles of 
rail road in all and that comes to only 3-3 miles 
per lakh of the population, as against 3'3 miles 
in the rest   of   India.     Of these 550 miles,  
only  156 kilometre* " were constructed during 
the First and Second  Plan   periods.     Even   on  
this little  bit  of  rail  road,  we  have  got the     
most    neglected    and    careless service;  I  am  
sorry to say  that.    A portion  of  this  is  also 
metre  gauge. 'The oldest and    rotten    bogeys    
and engines are used, there.   We feel that -what 
is rejected from other parts is being dumped 
there.    The paints are not  there  and  there are 
no  proper latrine    arrangements,   even   in   
the ladies compartments.    The doors and 
windows     are     unserviceable.      The whole  
thing  is  dirty.    Nobody  cares to dust the seats 
even in the morning when the service begins. In 
the rainy season the roofs of the carriages are so 
leaky that we are forced to squat inside with 
open umbrellas.   There Is no consideration even 
for the increase in  the passengers  during  
week-ends, vacations   and   festive   occasions,    
so ■much  so that passengers  are finding it very    
difficult to travel in    those trains. 

SHRI DAHYABHAI V. PATEL <Gujarat): 
You may add also, at the «nd of a Parliament 
session. 

SHRIMATI DEVAKI (GOPIDAS): I feel that 
especially in the night services more spacious 
bogeys are to fee given to the ladies in the 
third ■class compartments. 

At this stage I would like to congratulate 
the Ministry on having given some additional 
facilities to the third class passengers. The 
introduction of the sleeper coaches is one 
example. 

I have to bring to the notice of the House 
that Kerala offers tremendous scope for the 
development of railway 

lines due  to the numar«us   products that  are  
being expected  from there, and also because of 
the innumerable places of tourist attraction 
there. Our State is supplying about 70 per cent, 
of the total production of cocoanut in India.   
Out of the total production of 32,000  tons  of 
pepper, Kerala  alone supplies 27,000 tons.   
The most important plantation crop of Kerala is 
tea which     is     the     principal   'foreign 
exchange-earner.    The  cultivation  of raw  
rubber    on  plantation    scale is undertaken    
almost    exclusively    by Kerala.   In the whole 
of India, Kerala is the sole supplier of rubber.    
And as we  all  know,   from   time   imme-
morial, India had the monopoly in the supply    
of   cardomom   to    the entire world and as 
much as 50 per cent. 0/ the   total  yield    are    
coming    from Kerala meets 96 per cent, of the 
total requirement of arecanut of the whole 
world is met from Kerala.    So also Kerala 
meets 96 per cent, of the total cashewnut 
requirement of the world. Lemon-grass     oil    
is    an    important dollar  earner,    since  it  is  
in    great demand in the world market as being 
the  best  oil  for  the  manufacture of perfumes 
and this also Kerala exports. Besides we have 
thorium and mona-zite and such other minerals 
that are very important in the present atomic 
age.    These  are  the things  that  we have got 
to export.    Besides, ours is a deficit area for 
food. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI S. V. 
RAMASWAMY) : Monazite is not to be 
exported. 

SHRIMATI DEVAKI (GOPIDAS): As 
regards food production, our State is deficit 
and inside the State we are able to produce 
only what is sufficient for 5 months. For the 
rest 7 months of the year we have to depend 
on what can be got from outside. For that also 
railway facilities are very greatly needed. In 
spite of all these things, the railway 
construction there is still remaining as it was 
before the Plan period. 
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FShrimati Devaki (Gopidas).] There is a 
great demand for the extension of the 
railway lines to different places. The line 
from Ema-kulam to Trivandrum is there. 
The portion from Quilon to Trivandrum is 
the fresh line that we have got. There is a 
demand that this line should be extended to 
Cape Comorin also. This demand is also 
made by the  Madras State. 

We are having only one express service 
from Cochin to Madras, so much so that 
there is too much of congestion on this train. 
We request that one more express service 
from Cochin to Madras and back from 
Madras to Cochin be introduced. Also an 
express service from Cochin via Mangalore 
to Bombay is an urgent necessity. Those 
who travel to the North find it very difficult 
to get accommodation in the Grand Trunk 
Express and on the way back we have got to 
get down at Madras and unnecessarily spend 
a day there. If the G.T. Express is extended 
from Madras to Cochin, that will be a great 
help to the people coming from the South to 
the North and going back. That will also 
facilitate the commercial activities. 

The doubling of the line from Coimbatore 
has to be taken up as an urgent measure, I 
mean the line connecting it to Cochin Port. 
We know that Cochin Port had already been 
declared as a major port in 1936 and there is 
large scope for the development of the 
Cochin Port. This port is also connected with 
deep-water transport and it is on the direct 
route to Australia and other countries of the 
Far Bast. So the doubling of this line will 
ease the congestion on the Bombay line also. 
From Cochin these can be directly 
transported to Coimbatore, Madras and such 
other places which are quickly developing 
industrially. This is a local requirement 
which can easily be conceded. Well, the 
increase in freight has to be conceded but we 
are demanding more efficient and quicker 
service.    There 

is booking for the Quick Transport System 
from Cochin but almost all the hill produce are 
booked from Kottayam, and it will be of use if 
this system could be extended to Kottayam. 
This will minimise delay and unnecessary 
expenditure. More goods wagons have to be 
made available. Easy booking and quick trans-
porting of goods will facilitate trade and 
blocking of money will be avoided and this 
will help the business world. Ticketless 
travelling can also bo-avoided thus adding to 
the income of the State. During festivals and 
such congested occasions more staff from the 
leave reserve should be employed and that 
way I think we can avoid ticketless travelling 
and have more income. 

These level-crossings have become a 
nightmare to road traffic. I think there is a 
feeling that the Railways, are considered a 
Central subject and road transport a State 
affair. If we can have co-ordination between 
the two by means of a Road Transport 
Corporation, I think, that will help to do away 
with this anomaly. 

There are ever so many complaint* about 
pilferage of goods, more especially in the 
Railway yards. This has. to be gone into and 
remedied. There are so many complaints that I 
personally know of. This has to be rectified. 
Those who are travelling from Madras to 
Delhi have this experience of too much dust 
coming in. We have to find some remedy for 
this too. 

The main objective of the Third Plan is to 
secure a rise in national income of 5 per cent, 
per annum, to expand basic industries and to 
utilise manpower resources to the fullest 
extent possible. If we want to achieve these 
main objectives with referenc» to Kerala, I am 
sure industrialisation is the only solution. If 
industrialisation is to come about, railway 
facilities are to be given. When we ask for 
heavy industries, the answer is that there are 
no transport facilities. When vve ask for 
railways,    we    are 
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told that there are not many units of heavy 
industry. If we want to get rid of this anomaly we 
must have more railway facilities. I have, in this 
connection to say that the metre gauge system is 
creating a number of difficulties. Kottayam is the 
main importing centre and all the hill produce 
comes there. From there everything has to be taken 
to Erna-kulam and then changed on to the broad 
gauge. So much of difficulty is being felt because 
of this metre gauge system and in my opinion it 
has to be scrapped. The Kerala people always think 
that their case is not being considered at this 
farthest north because they are in the southernmost 
end and the capital is in the northern end, that their 
case is not being heard and even if heard, nothing 
is being done. This is how the people are thinking 
and this is being farmed by the Communist Party 
there. I would, therefore, request Government to 
take note of the difficulties of the tiny little 
problem-State of Kerala, rectify the defects and 
give us an opportunity to develop. 
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THE DEPUTY    CHAIRMAN:     Mr. 
Channa Reddy.    Fifteen minutes only. 

SHRI S. CHANNA REDDY (Andhra 
Pradesh): Madam Deputy Chairman, I rise to 
support this Railway Appropriation Bill. After 
the discussion of the Railway Budget, at this 
stage I do not propose to make any detailed 
observations regarding so many points. With 
regard to the increase in railway fares and 
freights, the Deputy Minister was pleased to 
state that the rates were the lowest in the world. 
Well, Madam, while making such statement, I 
would request the Deputy Minister to consider 
the economic situation of our country and also 
the paying capacity of the common man. It is 
also the lowest. Therefore, any increase in fares 
will be an additional burden to the common 
man. If at all there were to be any increase, 
nobody would have grudged it or would have 
had any grouse against it provided the amenities 
to the passengers and the other things also 
increased correspondingly. With regard to 
amenities, well, much has been done. Many new 
coaches have been put on the line. And they are 
definitely more comfortable than what they 
were previously. But the amenities provided to 
the third class passengers still cannot be said to 
be quite up to mirk. Third class passengers ara 
stiU experiencing many troubles. Electric fans 
are provided in third class compartments, no 
doubt. But those fans are seldom found to be in 
order and the conditions of the lavatories and 
other things also are not satisfactory. Therefore, 
Sir, if these amenities are provided along with 
the increase in the rates, then the people would 
be prepared gladly to pay. And what about 
railway operational efficiency? Well, we need 
more money to pay more to the staff but the 
efficiency. I we cannot say, has increased; on 
the 
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other hand it is going down. Almost daily 
occurring accidents bear testimony to this fact. 
Moreover, in my opinion, Sir, this zonal 
system also is in a way responsible for this 
operational inefficiency—these zones are so 
unwieldy. Take for example the Central 
Kailways. Its jurisdiction is extended from 
Bombay to Delhi via Hyderabad; it is a vast 
area and not easily manageable with its head-
quarters at Bombay. Therefore, I request the 
hon. Minister to reconsider this entire issue 
and form small zones, and a zone is essentially 
needed with Secunderabad as headquarters. 
Then, I hope, there will be much improvement 
in the efficiency of running the trains. 

Third class passengers, especially when 
they are travelling long distances, face a hell 
of troubles. There is, of course, some relief 
after the introduction of the sleeper coaches. 
But the number of sleeper coaches must be 
increased; there must be many more. 

Now without taking much of the time I 
would like to come to certain problems of 
local importance. Between Hyderabad and 
Bombay there is heavy rush, and the over-
crowding on this line is tremendous. The 
Railway management also was thinking of 
introducing a direct train between 
Secunderabad and Bombay. But I do not know 
why it is delayed. It is time that this train is 
introduced as early as possible. At present a 
passenger train is running between 
Secunderabad and Poona. Well it can be 
converted into an express service and can be 
run up to Bombay. Passenger traffic between 
Delhi and Hyderabad also is increasing daily 
specially after Hyderabad became the capital 
of Andhra Pradesh, the passengers travelling 
from Hyderabad to Delhi and vice versa are 
growing in numbers by leaps and bounds, and 
the two bogies which are attached now are 
quite insufficient to keep pace with the ever-
increasing traffic.   Therefore, 

it must be considered, if not a direct train 
from Delhi to Hyderabad, at least some more 
coaches should be added to the Grand Trunk 
Express meant exclusively for Hyderabad, for 
the people whose destination is Hyderabad. 

There is one more difficulty. The 
convenience of sleeper coaches is, of course, a 
boon as far as the III Class passengers are 
concerned. But in this Grand Trunk Express 
only two sleeper coaches are attached, and that 
too from Madras, and this convenience or this 
facility is equivalent to negation for the pas-
sengers who travel from Hyderabad to Delhi; 
they have to secure reservations right up from 
Madras, and it is more or less an impossible 
thing. Therefore, one more sleeper coach must 
be added to the G.T., bound directly to 
Hyderabad, and this is an urgency. 

With regard to construction of new lines, 
well, our achievements are quite satisfactory; 
during the post-independence period we have 
constructed more than 3,000 miles of lines. 
But when we look at it from the angle of how 
many miles have been laid in Andhra Pradesh 
or, for that matter, in Mysore, well, not a 
single mile of line has been laid. In Andhra 
Pradesh only doubling of the track has been 
done. In Mysore also same is the case. Well, it 
may not be a case of showing any sort of 
partisanship to any part of India, but whenever 
we advance this argument that the South is 
neglected with regard to the construction of 
new lines, the usual answer is: "Now we are 
concentrating on those parts which are being 
industrialised, and new lines are being 
constructed to open those parts alone." But 
there are places in Andhra Pradesh as well as 
in Mysore where also industries are coming up 
and these new areas have to be opened up. For 
example, there was a line proposed by the 
Andhra Pradesh Government to connect Gudur 
via Nagarjunasagar with Kazipet, and 
Nagarjunasagar is being developed because of 
the big dam, and it has to 
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[Shri  S. Channa Reddy.] be  opened  up.   
But  that  line  is  not yet  surveyed.    And   
there   is   another proposal to connect 
Kothagudam with Vizag.   This  is  also   a  
very  essential line; for the transportation of 
coal to that area, namely, the eastern part of 
Andhra   Pradesh,   the   line   is   very 
essential.     That   also   must   be   taken up at 
least for survey purposes. Then the   erstwhile   
Hyderabad   State    has proposed   a   line   
which     intended   to connect Ramagundam 
with     Nizama-bad.   It is also an area where 
industries   are   coming   up   and   there   are 
greater potentialities for future development 
also.    That line, as far as    I know—of course, 
subject to correction —was    surveyed,    and    
it   was   also included in the    Second    Five    
Year Plan.   But after that we hear nothing 
about it, as to what is happening with regard to 
that line. Anyhow that line also    is    very    
important.    Moreover, when  the  N.S.    
Railway was    taken over  and  integrated with  
the  Indian Railways,   it  was  integrated  with  
an asset of Rs. 3 crores, and I feel that our 
Railways have got a moral obligation to spend    
at    least    that    much amount in the erstwhile 
area of Hyderabad, either in Telangana or in 
Mara-thwada or in Karnataka.    This amount 
of Rs. 3 crores must rightly go to that area.   
Therefore, I will     request the Minister to  take 
up these new lines, and as far as I can see, there 
is no possibility  of  taking  up  these     new 
lines in this year.   At least they may be   
surveyed in view of their urgency and 
necessity. 

With these few observations I support  the  
Bill.   Thank  you,  Madam. 
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[Shri K. V. Raghunatha Reddy.] got 
monopolistic control over this type of 
transport and secondly, as one of the vital 
factors that play a real role in the development 
of national economy. Dealing with the second 
aspect of the problem, it has been held by not 
a few eminent economists like Alfred 
Marshall, Lionel Robbins and even our Dr. 
Lokanathan that in the problem of the location 
of an industry, not only the raw materials, but 
also transportation plays a very vital part, 
yiewed from this context and also the 
principles laid down for the purpose of 
constructing new lines, perhaps the Railway 
Ministry is justified while thinking of starting 
new lines (a) if it is likely to help the growth 
of industrialisation, (b) if it serves the interest 
of more than one State and (c)—this, of 
course, is not an important consideration—
from a business point of view whether it 
would yield a certain amount of income. 
Taking these three principles into 
consideration, coming as I do from the 
southern part of this country, I would like to 
suggest for the consideration of the hon. 
Minister and his colleagues whether it would 
not be proper to start a railway line from 
Ongole, which is on the Grand Trunk Express 
route, take it via Nagarjunasagar and 
Hyderabad and extend it in a straight line to 
Sirpur-Kagaznagar. There are very valid 
reasons and when I talk about the extension of 
this line? I am supported by the fact that all the 
three principles stated by me as well as the 
Railway Ministry are satisfied in this respect 
Firstly, Guntur is a place well known for the 
tobacco industry and the jute industry is also 
steadily growing. And a number of industries 
are likely to grow up in the area surrounding 
the Nagarjunasagar project which is one of the 
biggest dams in the world. And if you go a 
little further to Hyderabad, you find a number 
of industries, big and small, ting up there. If 
we cart extend 1hr ine to Kagaznagar. we 
would be g through a thick area of forests. 
ontext it is better to remem- 

ber that forests in this country have not been 
properly exploited. Quite a long time back 
while Mr. K. T. Shah was dealing actually 
with the financial problems of the country he 
mentioned in his "Sixty Years of Federal 
Finance" that forests should form a separate 
budget in the State sector. I have no doubt that 
if forests are properly exploited for the 
purpose of economic uplift in this country, 
they would not only play a vital role but will 
also make a major contribution to the 
Railways themselves and also in the national 
sphere to the development of our financial 
resources. 

The second line, I would suggest, is a line 
from Kothagudem to Visakha-patnam 
extending up to Bailadilla. This would 
connect the major port in the eastern part of 
the country and from Kothagudem the coal 
transport would become very easy. Taking all 
these factors into consideration I hope the 
Railway Ministry will consider the question 
of extending these lines, I do not say, starting 
new lines. 

The next problem is about the re-
organisation of the Railway zones. The 
present Railway system, as it is divided into 
various zones, consists of the following: 

 

Leaving out the fractions these are the figures 
given in 1958-59. On a perusal of the Report 
submitted by the Railway Board we see new 
railway lines put up in each zone which means 
we are expanding the jurisdiction of our 
Railway zones both administratively as well 
as physically. And, as admitted by the 
Railway Ministry themselves, the Railways 
are handling at least 100 per cent, more of 
freight traffic and 27 per cent, more of    
passenger  trafic than  they    were 



 

handling before the commencement of the 
First Five Year Plan. Taking this into 
consideration it would seem an urgent 
necessity to deal with the reorganisation of 
the Railway zones. My friend, Mr. Channa 
Reddy, also pointed out the necessity for such 
reorganisation. I suggest it would evidently be 
a fit thing to start a zone with Headquarters at 
Secunderabad • for the physical reasons and 
they should have proper administrative units 
rather than feeling allergic about starting a 
zone in Andhra Pradesh. 

Then the w .:gon supply at Kotha-kudem is 
facing a very acute crisis and that is having 
its own effect on the neighbouring industries 
and also on power supply. 

Lastly, Madam, another important thing to 
be considered is the human factor. If a man is 
asked to work for more number of hours than 
he can endure, there will not only be physical 
exhaustion but also monotony and a 
psychological crisis and that is what has 
contributed to a large number of accidents. 
And as the Railway Ministry has said, it is 
extending. The human factor has, therefore, 
got to be dealt with first and then reorgani-
sation of railways in relation to indus-
trialisation and economic development and 
also in relation to transportation requirements 
in the area between Kothagudem and 
Visakha-patnam. 

SHRI K. L. NARASIMHAM (Andbra 
Pradesh): Madam Deputy Chairman I rise to 
express my strong protest against the increase 
of fares and freight in this present Budget 
without improving the amenities to the 
passengers who are mainly the users of the 
railways. Now, in regard to the policy of the 
Railway Ministry, the hon. Minister explained 
it in reply "to the debate in the other House 
and said that it had become absolutely 
essential for him to increase the fares and 
freight. He gave the reason that it was 
absolutely necessary for carry- 

ing on the developmental activities. In the 
name of developmental activities it is not fair 
to tax the common man; it is not fair to add to 
the burden; it is not fair to add to the 
inflationary trend in the country and it is not 
fair to tax the small industrialists who may 
need a wagon of coal and because of this rise 
their working costs would go up. At this stage 
I would mention that there are other ways and 
means of tackling the problem but the 
Ministry coming from a Party which follows a 
policy of imposing more burdens on the com-
mon people in the name of developmental 
activities without taking into account the 
protests and criticism that come from various 
parts of the country, is adamant in adopting 
that policy. 

Now, coming to the problem of 
administration of the Railways, I have to 
maintain that the industrial relations in the 
Indian Railways are deteriorating day by day. 
The Ministry has no definite policy regarding 
recognition of trade unions. Whenever we 
raise the question of recognition of trade 
unions, political considerations are attributed 
and there is discrimination. The Ministry 
wants to have State-managed and controlled 
trade unions. That seems to be the present 
attitude of the Railway Ministry. The other 
day there was a question in this House 
enquiring about the moneys due from the 
Southern Railway Employees' Sangh with 
regard to payments in connection with 
deputation, leave and other things. The 
Minister replied that they owed Rs. 7,000 and 
odd and that he was taking steps lo recover it. 
I know from personal knowledge that that 
particular Sangh has not submitted the annual 
audited accounts to the Government and the 
Administration in time. I do not know whether 
they have examined the statement of accounts. 
Whenever we raise this question of 
recognition of trade unions the Government 
and the Railway Mini:try are not giving any 
definite reply.      I want at this stage 
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TShri K. L. Narasimham.] to know from 
them whether they have any policy regarding 
recognition of trade unions. Are they going to 
adopt a particular policy and implement it or 
are they going to adjust their policy according 
to their party considerations and according to 
their needs to develop their own factions? 
That is the main question. 

Coming to the other point, we have been 
repeatedly saying that Rule 149 is used 
against railwaymen giving no opportunity to 
them to defend themselves. They are accused 
of, say, corruption charges, they are accused 
of sabotage, they are accused of so many other 
things. Why can't you give them a chance to 
defend themselves? Why don't you appoint a 
committee to go into these cases? The 
Minister may reply that he is going into these 
cases personally. I submit that it is not in any 
way helpful to the railwaymen as such. I only 
request the Minister at this stage at least to 
appoint a special tribunal to go into all the 
cases where they have arbitrarily dismissed 
people from service or on mere allegations 
and reports from the lower level.   I came 

across the case of a Station 4  P.M.   
Master   at  Madura  who  was 

dismissed from railway service. He 
explained to me that he had averted a 
collision. For averting a collsion, Rule 149 
was used against him. I do not understand 
why it should be used. I know of a clerk in 
Salt Cotaurs where he was dismissed under 
Rule 149. There was no reason why this Rule 
was used. At least, if you have got charges 
against them, level them, allow them to 
defend themselves and then punish the man 
after enquiring into the nature of his guilt. 

Coming to the question of Railway zones, I 
have to again repeat the same thing. The 
Andhra Pradesh Legislative Assembly 
unanimously asked the Central Government to 
see that a separate zone is formed with head-
quarters   at  Secunderabad. The   Rail- 

way Minister has been repeatedly denying it 
saying that it is a parochial demand. I do not 
know why he brushes aside this thing as a 
parochial demand. You name it in any way 
you like, you club it with other divisions, and 
have a viable unit, so that you can manage the 
zone efficiently^ And if you are going to 
enquire, appoint a committee to go into the 
case of another zone. In this zone you can link 
Visakhapatnam port and Madras port and, if 
necessary, even. Mormugao, so that a viable 
unit, a small unit is formed, so that you can 
administer it properly. The Southern Railway 
zone as formed today has not improved 
efficiency, has not even resulted in economy 
to the Railway Administration. There is, 
therefore, a necessity for some more zones, 
especially a zone with headquarters at 
Secunderabad. 

Coming to passenger amenities, I have to 
say that the Ministry is not able to tackle 
overcrowding and Members from both sides 
have re-peatedly expressed this thing. The 
Ministry also has been repeatedly saying that it 
is not possible to stop overcrowding for some 
years to come. At least why cannot you tackle 
it at different pockets where it is so acute? I 
know the case of Vijayawada. In Vijayawada 
region there are no local trains. We have to 
depend on a few through trains. There also the 
trains do not come in time. People have to wait 
and then they have to squeeze themselves into 
a third class compartment. You will be 
surprised to know that the State bus carries 
passengers quickly and iri time better than the 
railways. And you have now come to the 
argument that passenger earnings are going 
down. So, to effect an increase in earnings you 
resort to different methods. You do not tackle 
the problem by giving more local trains. You 
can carry long distance passengers in Janata 
and Express trains. You allow more seats to 
passengers coming to Delhi in the G.T. 
Express. You will be surprised to know that 
Vijayawada station has got 
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an allotment of only six third class seats from 
Vijayawada to Delhi. I do not know why this 
should not be increased. You will find that 
people cannot get seats. Even a Member of 
Parliament sometimes finds it very difficult to 
get a seat in the first class berth, unless he 
gives prior notice to Madras office as the 
allotment has to be made from Madras. I 
request the hon. Minister to see to this. When 
you are increasing the fares, when you are 
throwing more burdens on the people, why 
cannot you consider sympathetically the 
difficulties of passengers, at least at stations 
like Vijayawada, which is the centre or the 
State of Andhra. Pradesh? 

Coming to the time fixed for running of 
trains, I have to voice here a local grievance. 
Vijayawada is an important town. We have 
four dailies, viz., "Visal Andhra", "Andhra 
Jyoti", "Andhra Prabha" and "Indian "Express". 
The "Andhra Patrika" are going to open an 
office at Vijayawada. A.11 these papers and 
the public have been demanding that the train 
whicn is running at 15.20 hours to Guntakal be 
changed to six o'clock in the evening, so that 
their morning edition can be taken to 
Rayalaseema in time. I cannot understand why 
the Railway authorities cannot do this thing. 
They delay the train at Dronachellam, at • 
intermediate stations, but they repeatedly and 
persistently refused to make this alteration in 
time. Though it is a local need, I am voicing it 
here, so that the Minister can take special note 
of it and see that this simple thing is done. 

Coming to the allocation of wagons to 
Andhra Pradesh, a lot of agitation is going on 
in my State. It has been reduced a fifty per 
cent. We do not know why the allocation has 
been reduced. We are finding it difficult to get 
wagons to move our local goods, even in 
respect of mangoes that come to Delhi from 
Andhra Pradesh. If the small landowner, who 
wants to send it, cannot get wagon space, how 
can he do it? If you cannot help him to carry 
his firewood from one town 

to another, if you cannot help him by giving 
more wagons to move coal to the nearest 
stations, he will suffer. I know of the case 
even of the Government factory at Gudur, 
which is manufacturing ceramics, which had 
to' reduce its labour complement because of 
lack of coal, because of lack of wagons for 
carrying coal in time. These are matters which 
the hon. Minister should take into account. 
Unless these are tackled in time, you will be 
doing great harm to the local people by 
increasing their burden. 

Lastly. I would say one sentence about the 
expenditure on works. There should be a 
special check. You will see that the 
expenditure, which you are incurring on these 
lines, is daily increasing, your developmental 
activities are increasing. I do not say that you 
should stop your developmental activities. But 
while doing it, have a special check on the 
expenditure you incur and you should see that 
wasteful expenditure is avoided by ail 
possible means. 
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DR. SHRIMATI SEETA PARMA-NAND 
(Madhya Pradesh): Madam Deputy Chairman, 
I am thankful to you for giving me a couple of 
minutes for putting before the hon. Minister an 
important and urgent matter of a great nature 
which is exercising the minds of women and 
women's associations. I refer to the dreadful 
incidents that are taking place including even 
heinous offences like that of rape on women in 
the railway trains. A recent occurrence was in 
an R.M.S. compartment, which was reported 
in the "Indian Express" of the 29th of last 
month, where two couples wanted to enter the 
train at the R.M.S. compartment; they were 
told that it was a ladies' compartment, the 
men. were directed to other compartments, 
and the women were taken in and raped. It 
may be considered that this & matter which 
relates to the Communications Ministry, but I 
do not think that the Railways can in that way 
shelve the responsibility as that of the 
Communications Ministry. There ought to be 
perfect co-ordination between them in these 
matters. 

The olher incident refers to an Assistant 
Permanent Way Inspector near about Gondia, 
who treated another woman in the same 
manner in a third class compartment. Some 
action is perhaps being taken again t him, but 
why such incidents should happen is the 
question. 

The third incident was near about Delhi 
where a postman's wife travelling with a son 
about nine years old was thrown out of the 
compartment. That was about a month ago. 

These are the three examples. The fact 
remains that in spite  of all  the 



[Shrimati Seeta Parmanand.] best that the 
Railways are trying to do such incidents are 
increasing, and that is creating a kind of scare 
in the minds of the travelling public. I hope 
the hon. Minister will be kind enough to say 
what further steps in addition to the present 
steps are likely to be taken by way of 
appointing women guides particularly for 
second class and third class ladies' 
compartments on most of these Railways. 
Thank you. 
SARDAR   SWARAN  SINGH:   Madam Deputy 
Chairman,  I have very carefully  heard the 
speeches of the hon. Members, and I am 
grateful to them for giving  so    much thought 
to this problem.   My  task  has  been     consi-
derably lightened, because some of the 
objections raised by some hon. Members have 
been    answered by    other hon.  Members who 
have participated in the debate, and to that 
extent it is not my intention to repeat either 
what has already been stated by some hon. 
Members or what has  already    been stated by  
me in     the  course  of the general discussion 
that has taken place in this  august  House.   So 
far  as  the financial aspect of this 
Appropriation Bill  is concerned, reference has 
been made  again  to the proposed increase in 
passenger fares and goods freights. There is 
only one point which perhaps requires some 
clarification.   I say   so, because some hon. 
Members just said that if it could be avoided, it 
would have been good and some other method 
should be found for making up the loss.   I 
simply say that I have not been  able to find any     
other source and those hon. Members did not 
point out any other source either. There is little 
said by them which calls for a reply.    Shri    
Deokinandan    Narayan, however, did make a 
reference to the loss  incurred  by the  Railways    
with regard to carrying of passengers. Now, 
what he said was that my statement to the effect 
that the Railways    were losing  on  passenger     
traffic  was not perhaps quite correct or that it 
required  some  modification.    I  was  keenly 
looking forward to his analysis, but I am sorry 
to say  that I  did not find anything substantial 
in what he urged. What he said was something    
to this 

effect, that the figures indicated that 
whereas the broad gauge railways 
were showing profits, on the whole 
the metre gauge railways were losing. 
Well, I admit that; it is a correct 
statement of facts. But the remedy 
that he suggested cannot solve the 
problem because he says: If that is the 
correct state of affairs, why don't you 
alter the entire metre gauge system 
into broad gauge and break this pro 
blem? On the face of it, it is an at 
tractive suggestion. But if we look to 
the overall resources that would be 
required for converting the vast metre 
gauge system which now serves a 
good part of our country, we shall be 
convinced that we will have 
to wait—I do not know for 
how        long—before we        could 
think of converting this system into broad 
gauge. Then again, it must be remembered that 
mere conversion into broad gauge does not 
convert each and every railway into a paying 
railway because there are other factors also—
the extent of traffic, pace of industrialisation, 
and the like. Therefore, certain parts of the 
country, I feel, will have to continue to be 
served by the metre gadge system, whatever 
may be the state of development. But if after 
many, many years, the different parts of °ur 
country develop industrially in a very big way, 
then perhaps there may be other means of 
transport, may be improved systems of 
railways, or other means of surface transport 
like adequate road transport, or river transport 
or coastal sea transport. But situated as we are, 
there is no short-cut as suggested by Shri 
Deokinandanji. 

"While on this subject, I might as well 
notice one of the comments made by my 
friend opposite from Madhya Pradesh, an hon. 
Member of the Jan Sangh Party. What he said 
was that the Railways were showing losses. 
Why should we not increase the fares in those 
railways when over shorter lengths in certain 
sections of those railways, we have increased 
the passenger fares or the charges that are 
payable for carrying goods? That is the 
essence of what he said,  and this calls for 
some    .   .   . 
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SARDAR SWARAN SINGH: I knew that, 
when I put him back the idea that he wanted to 
project, he would recoil exactly in the manner 
in which he has done now. But if his speech is 
carefully scanned, what he said was this: If 
some railways have thought it fit to charge 
double the mileage rate over a certain length, 
why should the other railways, which are 
showing losses, not be made to pay their way 
by increasing the charges which are leviable 
on passengers and goods? I think that is what 
he meant. If this is not meant by him, then 
there is nothing for me to answer. If he says 
even now that he did not mean this, well, there 
is nothing for me to answer except perhaps to 
make a little clari-ication to show why these 
railways are losing and what our general 
policy is with regard to such railways. 

 
SARDAR SWARAN SINGH: Madam, the 

general policy has been—and I think this 
policy is correct and I hope that I will have 
the support of the House and the country in 
this—that it will not be in the overall national 
interest that we link the actual cost of 
providing transport facilities, whether they are 
goods or passenger, meticulously with the 
cost of transport in each and every part of the 
-country and on each and every railway line, 
but 1^at some sort of pooling is desirable. 
This is the basis of our freight and fare 
structures, and I believe that this is a policy 
which is not unfair. It is, therefore, necessary . 
. . 

SHRI NIRANJAN SINGH: Why do you 
differentiate between one line and another 
line? He mentioned one line, about 80 miles, 
and the charge is double there. Why are the 
others left?    So, there is differentiation. 

SARDAR SWARAN SINGH: So far as the 
small sections in the various parts of the 
country are concerned, there are 
differentiations in the matter of calculating the 
charges that are payable, and this is not the 
only railway with such sections, there are 
many other sections in the country where the 
working conditions . . . 

 
SARDAR SWARAN SINGH; I think that if 

the hon. Member scans through the papers, he 
will find that there are many areas in the 
country like that, and I know of many hill 
railway sections and many other sections 
where the actual charges that are levied on the 
railway users are not related to the actual 
length of the journey, but they are with 
reference to so many times the mileage. That 
is the way of calculation. This line is not the 
only line, there are a large number of sections 
and they do require . . . 

 
SARDAR SWARAN SINGH: It may be even 

more than double in many cases. And if he is 
interested in a research work of that section, 
there is ample material. I will supply him with 
the material. The essential point is this. Take 
for instance, the North-east Frontier Railway, 
or the North-East Railway, or the Southern 
Railway. These are the three Railways which 
he cited. Now, he had put some questions 
yesterday and a detailed  answer had  been     
supplied. 



 

[Sardar Swaran Singh.] The pity is that he 
did not sum up the points that were thrown up 
for justifying why the expenditure, for 
instance in the Southern Railway was higher 
than on many other railways. One obvious 
factor which should be clear to everyone is the 
fact that many sections of the Southern Rail-
way are situated at a long distance from the 
coal-fields, and Railways, like any other 
commercial organisation, have to show, on the 
expenditure side, the outgoings including the 
money that they spend on coal, and they have 
also to pay freight on coal for the purpose of 
calculation and for the purpose of accounting 
the gross expenditure. And therefore, ob-
viously, this is one factor which pushes up 
Southern Railway's cost of working. Then 
again, Sir, it is a fact that Southern Railway is 
largely a passenger railway, and the larger tne 
percentage of passenger earnings —on any 
railway—as compared to earnings on goods, 
the greater its working costs in relation to 
earnings. I have already said that overall we 
are losing on passenger traffic. That will be 
reflected much more on any railway system 
where the proportion of passenger traffic is 
higher as compared to goods traffic. These are 
known factors; these are not new aspects 
which I am saying for the first time; these 
were included in the reply to his question 
yesterday to which he himself made reference. 
My submission is that he did not have any 
answer to the points which we supplied to him 
in our reply. But he just picked up one and 
tried to build up an argument on that, which 
does not present a correct picture to the 
House, and creates doubts for which there is 
very  little justification. 

Then again, Madam, it is true that I could 
make up the shortfall in the net passenger 
revenue by not increasing the passenger fares 
and only by increasing the charges leviable on 
goods. It could be done, but I place it for 
earnest consideration whether it   is   
justifiable  proposition   that   the 

carriage of goods should continue always to ■ 
subsidise the carriage of passengers. Well, up 
to a certain point. Madam, it is being done and 
will still be done. The passengers are being 
subsidised from the income from goods even 
after increase of the fares. As to what should 
be the quantum thereof is a matter of 
judgment, and I think we have tried to effect a 
fair distribution of the additional burden 
between goods and passengers. Therefore, I 
think that this explanation should   satisfy   
the   hon.   Member. 

SHRI NIREN GHOSH: I want to know from 
you whether the shortfall could not be made 
good by transferring funds from the Railway 
Reserve Fund which is dead for all practical 
purposes. 

SARDAR SWARAN SINGH: I am sorry it 
cannot be because, as the hon. Member should 
know—and 1 hope he knows—that this is a 
Fund for a special purpose; it is a reserve to 
meet a more or less statutory obligation, 
namely, to pay the obligatory percentage on 
the capital at charge, which is 4.25 per cent, 
on the capital at charge when the net revenue 
is insufficient. In any case, the actu-credits in 
that Fund are not sufficient. That is a special 
fund which is meant for lean years and the 
like, and the Railway Convention Committee, 
the recommendations of which have been 
approved by this House have indicated that 
there cannot be any outgoings from that Fund 
for any other purpose. That is why they said 
that a loan from General Revenues could be 
taken. This is a devise which could be 
adopted, but which should not be adopted if 
the loans are of such a nature that they cannot 
be repaid, that they are not invested in assets 
which yield additional revenue. Therefore, 
Madam, there is really nothing more for me to 
say except that I have tried to explain one or 
two points that were raised in this connection. 
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Now, Madam, certain other points of a 
general nature were raised, and I think that 
some reply is called for. One is ihe age-old 
criticism of the Budget, which we are noticing 
ever since we started the system of budgeting, 
and the criticism is there, we have always tried 
to grapple with this problem. It is quite 
common, Madam, to build up an argument 
like this, that there is either over-budgeting or 
under-budgeting, that the Estimates are not 
correct, that there are surrenders, that there is 
under-estimation of surpluses or over-
estimation of surpluses, that on the 
Expenditure side there are surrenders and the 
surrenders are not made within time. Now 
these observations, strictly speaking, are 
correct and valid, and the Government have 
always accepted the desirability of 
enforcing—what I may describe as—financial 
discipline in these matters. These are different 
facets of the enforcement of financial 
discipline. But, Madam, we must always 
remember that there should be some clear 
objective behind enforcing such discipline; 
there must be such objective when we raise a 
particular objection. Now one thing that has 
been said is that if the surrenders had been 
within time, then probably they could be 
utilised by somebody else. Now I think that is 
over-simplification of a complex procedure in 
the matter of Budget, in the matter of asking 
for fresh expenditure, and the like. Now all of 
us are quite familiar that surrenders by one 
Ministry or by one department are not 
available for any other department in an easy 
or ready manner; if any other department has 
any legitimate schemes on which expenditure 
has to be incurred, then that process of 
Supplementary Demands and the like has to be 
gone through by that other  department. 

 

SARDAR SWARAN SINGH: These are 
financial matters which, I would submit to the 
hon. Member, will take him some time before 
he actually grasps   their   full   significance. 

 

SARDAR SWARAN SINGH: That is why I 
am attempting to explain that expenditure, 
particularly of a developmental character, has 
no ready link with the availability of funds 
which may be surrendered by one department 
or the other, particularly with the amount of 
deficit financing that we are undertaking. 
These are not substantial arguments. If there is 
a legitimate Head under which expenditure has 
to be incurred, either by the Railways or by 
any other department, they are perfectly at 
liberty to come with Supplementary Demands, 
and, therefore, the surrender of one Grant or 
the other has got very little to do with the 
provision of funds elsewhere which has to be 
justified separately. But in spite of that, I am 
one of those—call it orthodox—persons who 
believe in enforcing discipline in these 
financial matters. But with all the orthodoxy 
we have to remember that certain types of 
works are inherently such that we cannot 
enforce this discipline meticulously without 
retarding progress. It is for this reason that 
various devices have been thought of. For 
instance, on the suggestion of the P.A.C., one 
of the measures which we are trying to 
enforce, not only in railways but in other 
spheres also, is the provision initially of 
comparatively small amounts for what are 
called construction projects so that, as and 
when expenditure is incurred and progress is 
made, we can come with requests for 
Supplementary Demands. Now that is one 
method. Another hon. Member welcomed 
surrenders imagining at the same time that 
being afraid of surrenders people perhaps have 
got a tendency to throw money 



 

[Sardar Swaram Singh.] 
down the drain. Now I would like to 
assure him—although he was attempt 
ing to answer a query which was 
directed against me—that is not that 
simple; in the face of the financial 
controls, the control by the Auditor- 
General in regard to the proper main 
tenance of accounts and proper obser 
vance of the various procedures that 
are prescribed, it is not easy for any 
organisation to incur expenditure in 
that reckless manner. This, Madam, 
is a general problem, and there are 
various remedial devices that have 
been thought of and which, I think, 
are producing some results. But the 
particular instance which he was refer 
ring to related to a year which was 
rather unusual namely, 1958-59, and I 
think that he was referring to the 
difference between the surpluses as 
estimated and the surp7uses that were 
thrown up. If that was worrying 
him, the answer is simple, because the 
year to which he was referring was 
rather a lean year, when there were 
elements of recession; these are 
normal budgetary risks which we 
have to face. Estimates are estimates. 
On the income side, particularly, 
estimates are based upon certain 
judgment of anticipated traffic, whe 
ther it is goods or passengers; the 
expectation may not materialise for 
reasons over which the Rail 
ways as such have little 
control as it is the general 
economy of the country which ulti 
mately decides trends of traffic. Thus, 
there is a differential in the figures 
that are thrown up on that score. 
The Railway Board cannot be held 
accountable for that. But I would 
like to add that the points that he has 
thrown up are points which have been 
receiving the attention of the Gov 
ernment from time to time, and I can 
assure the hon. Member that the 
Finance officers are pretty strict in their 
control. Actually the administrative 
Ministries, or the spending Ministries, 
generally have this standing grouse 
against Finance. 

Again, Madam, we in the Railways, or  
even in  other  organisations,  com- 

plain that the Finance section provides more 
checks that are necessary5 and it is sometimes 
with great effort that we are able, on the 
administrative side, to persuade Finance to 
appreciate the growing needs of the country 
and the desirability and necessity of being 
more progressive in outlook. Therefore, let us 
not do something which retards our pace of 
progress and makes controls even more rigid 
than is necessary. After all, estimates are only 
estimates, and at the end whatever the final 
figures, they can easily be looked after either 
by the process of surrenders and re-
appropriations, or by supplementary demands 
for grants. 

Madam, even with regard to surrenders, it 
is not quite correct to say that departments are 
permitted to wait till the end. That is not 
correct. For surrenders also, reasonable time 
limits are observed; whatever are the sur-
renders they must be declared by certain 
dates. After that they have to face Parliament 
and public opinion in due course, if they are 
unable to spend usefully the amount that is 
left after such surrenders, if any. This, 
therefore, covers some of the points that were 
raised by my friend of the Jana   Sangh   
Party. 

Madam, I think he is also not quite familiar 
with the way we deal wii£ Audit Paras. He has 
copiously referred to certain things which are 
mentioned in the latest Audit Reports recently 
published. These Audit Paras go to the Public 
Accounts Committee and there either the 
departments satisfy the Public Accounts 
Committee or the Public Accounts Committee 
comes to certain conclusions; action, 
thereafter, is taken, depending upon the 
findings that might be thrown up as a result of 
that very careful examination. 
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SARDAR SWARAN SINGH: Whatever is 
pending with the Government is pending, but 
I would like to assure him that the Public 
Accounts Committee, which is a Committee 
of the two Houses, which is a Committee of 
Parliament, always pursue . . . 

SHRI NIRANJAN SINGH: But we can 
raise objections here since this is a superior 
body to the Public Accounts Committee. 

SARDAR SWARAN SINGH: I am not 
saying that you cannot raise it. You are 
perfectly at liberty to raise those points. But 
you will appreciate that, if you raise a point 
and I put forward the Government view-point, 
then the matter would remain unsolved and 
the House will not be able to come to 
conclusions easily. It is for this reason that this 
procedure of the Public Accounts Committee 
is prescribed. It is a forum where all these 
matters are gone into in great detail; 
thereafter, either the paras are not pursued, 
due to satisfactory explanations being given, 
or the P.A.C. comes to certain conclusions in 
the light of which the Government either takes 
action or explains its stand before Parliament. 

Now, I agree that it is the right and 
privilege of hon. Members to refer to these 
paras. But if I also fall into the temptation of 
trying to explain, in regard to each Audit para, 
the Government view-point, then there may be 
two contradictory standpoints before the 
House. It will perhaps not be quite fair to the 
P.A.C. that I should take a rigid stand one way 
or the other before they offer their findings. 
With regard to Audit paras., therefore, the 
general convention that we have been 
following is not to discuss these and not to 
take any fixed positions in advance but to wait 
till the P.A.C. has an opportunity of examining 
them.  Then, either the 

P.A.C. comes to appropriate conclusion, or 
the department explains its view-point in 
regard to the Audit paras. Either the para is 
not pursued, or some action is taken. That is 
the normal procedure. 

The point, Madam, which I am trying to 
stress is that an Audit para is a para which has 
been thrown up as a result of Audit's 
examination of facts. But there may be 
another view-point on the facts, and to quote 
any para as a finally approved conclusion is 
not quite correct; there may be another view-
point also that may emerge. For sorting out 
the two viewpoints we have got the P.A.C. 
That is the point which I wanted to mention, 
and it is for this reason that I do not propose to 
go into the merits of the cases which were 
referred to by the hon. Member. In his speech 
it is open to any hon. Member to criticise. He 
has only to pick up the Audit Report and say, 
"This is bad. This is bad and this is bad." That 
is not the way of dealing with the Audit paras 
which are still waiting for consideration by the 
P.A.C. 

Madam, there is one other point which calls 
for some explanation. In a very convenient 
manner the hon. Member opposite tried to 
build up an argument about certain increases 
in assets. It was a very simple arithmetic in 
which he indulged. He said that so much was 
the total investment and so much was the total 
mileage. We have increased the assets but we 
have not mcreased the railway mileage 
proportionately, he said. 

 
SABDAR SWARAN SINGH: You have 

referred to some graphs, I know those graphs. 
He has argued that all capital    outlay has    
not    created 
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fSardar Swaran Singh.] assets. But assets 
include assets invested for giving not only 
additional line capacity, but also a number of 
other assets. For instance, a very large amount 
of expenditure is incurred on rolling stock and 
the like. Therefore, to say that you have put in 
so much capital but your line mileage has not 
increased proportionately, is to take an 
erroneous view of incorrect arithmetic. 

 

SARDAR SWARAN 'SINGH: Please wait a 
minute. You might recall that I did not 
intervene even once when you  were  
speaking. 

Therefore, Madam, the true test is what is 
reproduced graphically at the end of the 
Review, to which I made reference on the last 
occasion also. I do not want to go into details, 
but very vividly the graph at the end of the 
Review says that by investing so much, this is 
the result that is produced in terms of 
performance according to a number of 
indices. Now, these are the real tests. What is 
the actual performance as a result of ad-
ditional assets that are pumped in; to judge it 
by merely the additional length of line that 
might be created is not a correct appreciation. 
Now I give way. Does he want to say any-
thing? 

 

SARDAR SWARAN SINGH: I think he has 
now understood the point, and he is trying to 
modify his original argument, for which I am 
happy, because we should    be    susceptible    
to 

reason. The point which I would suggest for a 
careful digesting by him is that we have to see 
whether the assets that have been added have 
produced the proportionate results. Now, it is 
the result that matters, not the additional 
mileage or additional kilometres or additional 
items; the result is very vividly given out in 
the graph. Arithmetical calculations based on 
the additional crores of rupees, divided by the 
number of additional mileage will give an 
equation which might satisfy some crude 
mathematician, but it does not present the 
facts adequately. Therefore, this sort of 
comparison is fallacious and does not really 
bring out the correct state of affairs. 

These were some of the broad points that 
were urged. One or two other— either local or 
some other—points were urged, and I will 
attempt to say something on them. Shri 
Niranjan Singh, my friend opposite, said 
something about the hardship that was caused 
by frequent transfers. I would recall that many 
of these transfers are in pursuance of recom-
mendations made by a Committee which was 
constituted and over which such an eminent 
person as Acharya Kripalani presided and at 
that time he was the Leader of the Party to 
which Shri Niranjan Singh belongs. The 
Government accepted those recommendations, 
and we are trying, therefore, in pursuance of 
those recommendations, to make transfers as 
recommended by them. I do admit that there 
may be hardships, and our effort has been to 
try to ensure that those hardships, or those 
seeming difficulties, are reduced to the 
minimum; our approach is human. For 
instance, we see that normally these transfers 
take place in a part of the year which does not 
fall mid-way between the term of the students. 
That is, mid-educational session or mid-term 
transfers are very few, except for reasons of 
over-riding necessity or for any special 
reasons. Normally  these  transfers   are  at  a   
time 
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when the children can go and join other 
schools at the new stations. The other question 
that has been raised is a bigger question which 
I think is applicable to all Central Government 
services, namely, that sometimes employees 
in the service of the Government of India have 
to go to places where their children cannot get 
education in their own language or in their 
own mother-tongue. That is a fact, because a 
Punjabi may be transferred to Madras, or an 
Oriya may be transferred to Maharashtra, and 
so on. We have generally tried to see that 
employees, particularly in the lower pay 
groups, are protected from these difficulties as 
much as we can. Then we have also, as the 
House would, no doubt, be aware, provided 
some hostels, where students could continue 
to stay; these are subsidised, so that the 
employees are not put to undue hardships. 

I should like to congratulate my friend from 
Bihar, Shri Mahabir Dass, who, in his maiden 
speech—he has studied the facts and figures 
yery carefully—has presented a picture which 
brings out the various targets and a number of 
other aspects. My friend, Shri Kumaran, who 
opened the debate, raised a number of points 
about the desirability of maintenance and the 
like, and I would like to assure him that the 
Railway Administration and the Railway 
organisations are fully conscious of this. 
There are very rigid procedures and 
regulations prescribed to ensure that the level 
of maintenance, whether of the rolling stock 
or track or the signalling equipment is kept 
high. That is the objective, and any concrete 
suggestions that may be forthcoming from the 
hon. Member or from the workers are most 
welcome. We would try to benefit by such 
suggestions; but when he tried to say, as some 
other hon. Members belonging to the 
Communist Party also tried to show, that 
many of the accidents were due to overwork, I 
am sorry that I could not accept that analysis. 
That is not quite  correct. 

One other matter which I would like to 
correct is that there has been no ban on the 
recruitment of operational staff. Even in the 
matter of constructional staff, we have always 
tried to ensure that all the necessary staff are 
provided. The ban was really on the 
administrative staff, and I think the House 
will appreciate that we should exercise a 
rigorous check on the expansion of purely 
clerical cadres and the like, for a variety of 
reasons. Railway is a commercial 
organisation; if we can keep the unproductive 
part of our expenditure at a low level, that 
should be a welcome step. So, while I know 
that some things are said which perhaps are 
palatable to the workers—I do not grudge 
that, but let us not create an impression as if 
we have tried to stop the recruitment of 
essential staff. Our approach has been that in 
regard to operational staff, constructional 
staff, and the staff required for maintenance 
purposes and the like, there is absolutely no 
ban. Not only that there is no ban but we are 
always on the look-out to locate people with 
the requisite training, we pick up people, and 
then we give them the necessary training. 
Therefore, it is our constant endeavour, and it 
will remain our constant- endeavour, to ensure 
that we are not under-staffed in respect of 
what is called the operational staff, the 
technical staff, or the line signalling staff, or 
the constructional  staff. 

SHRI NIREN GHOSH: The complaint is 
that these departments are under-staffed. 

SARDAR SWARAN SINGH: If sometimes 
the right type of staff has not been located or 
has not been recruited, it is not on account of 
any ban, or on account of our lack of desire to 
provide staff. Maybe that, in certain spheres or 
in certain categories the staff with the requisite 
training or with the requisite background, may 
not be readily available; but even in those cases 
our general instructions     are that     every      
"ort 



 

[Sardar Swaran Singh.] should be directed 
towards filling up whatever may be the 
vacancies on that score. It is necessary for me 
to clarity that the two issues wore sought to be 
confused, and it was said that on account of 
the ban, more staff could not be recruited and, 
therefore, the existing staff was overworked, 
and, therefore, that led to fatigue and that led 
to accidents. This circuitous way of arguing 
we are accustomed to, but we should try to 
analyse the exact implications of what is said. 
So far as the effort to keep under check the 
purely nonproductive staff is concerned, I 
hope I have the support of the House because, 
I think, that is a desirable objective; and we 
should go a step further, and we should 
endeavour, even if it comes to modification of 
our procedures or the requirements of this 
return or that return, to cut out avoidable 
administrative work and try to keep that staff 
employed on such work at as low a level as 
possible. That is the direction in which we  are  
constantly working. 

THE DEPUTY CHAIRMAN: How much 
more time would the Minister require? 

SARDAR SWARAN SINGH: Madam, it is not 
my intention to continue for long. In a few 
minutes I will try to wind up. I have 
practically said all that I wanted to say. I am 
only checking up to see if any points have 
remained un-replied, so that hon. Members 
may not feel that I have not replied to the 
important points raised by them. I share 
equally the 5 P.M. anxiety which has been ex-
pressed by the lady Member, my sister Dr. 
Seeta Parmanand, and 1 also reacted as 
violently as she did when I heard the news she 
referred to. I am not trying to shelve the 
responsibility. The responsibility of the 
Government as a whole is there, whether it is 
of the State Government or of the Central 
Government, or whether it is of the 
Communications Ministry, or the Railway 
Ministry.   I would like only to explain the 

mechanics, not with a view to evading 
responsibility but to give the House a picture 
of how this responsibility is discharged. Let 
us remember that law and order is not only the 
responsibility but the prerogative of the State 
Government and even if the Centre wants to 
put its finger in that, I think the reaction from 
the States is not likely to be favourable. 
Therefore, all I would like to state is that we 
should not take this view that the State 
Governments, or the law and order machinery 
in the State, sit idle over these matters. 
Whenever these cases are thrown up, whether 
they be on the road, on the railways, or in any 
other organisation, or in a factory . . . 

DR. SHRiMATr SEETA PARMANAND: 
When the culprits are Government servants, 
the action should be more drastic. I hope that 
will be kept in mind. 

SARDAR SWARAN SINGH: That is a little 
delicate ground, delicate in this sense, that 
even a Government servant, under the 
Constitution, is entitled to be treated according 
to the law. Therefore, the law courts will take 
note of the various circumstances. I would like 
to inform the House—it is nothing new—that 
in the case of those in high positions, those 
who are in positions of responsibility, who 
enjoy position in society and in the 
Government, the courts, when dealing with 
their cases, always take a very strict view. This 
is the judicial part of it, and there is very i;ttle 
,that the Government can do. When the 
Government goes to the court, it also goes as a 
party, as the prosecutor, and there the 
Government also is subject to all that the other 
party is subject to. It is for Parliament to 
decide whether the existing law on these 
points is adequate or not. 

DR. SHRIMATI SEETA PARMANAND: For 
offences of this type—for molestation—
capital punishment Ss •meted out in the 
United States and in the U.K. A Government 
servant guilty of such an offence, while on 
duty, has to be punished drastically. 

2931 Appropriation [RAJYASABHA]    (Railways) No. 2 Bill,   2932 
1962 



2933 Appropriation [10 MAY 1962]J     (Railways) No. 2 Bill,    2934 
1962 

SARDAR SWARAN SINGH: I am not quite 
sure as to whether we can, m tms country, 
have a law making such offences punisnable 
with death, because the otner day we were try-
ing to discuss in the other House a Resolution 
where death sentence was sougnt to be 
abolished even for those offences for which it 
is provided now. But that is a different matter. 
What 1 want to say is that I nave some 
experience of the relevant penal provision, 
and I can say that it is not the actual softness 
of those provisions, but the availability of 
adequate proof in each case which reauy 
matters. About that I need not say anything 
further. I would like to assure the House that 
this is a matter which is causing Government 
a very great deal of concern; very energetic 
action for prosecuting those cases and for 
taking other action also, wherever we can—
preventive and punitive—is vigorously 
pursued. There are also the Railway 
Protection Force and the Railway Police—the 
latter an organ of the police that is with the 
State Government but which works for the 
Railways—as also the normal police and the 
other normal railway machinery. We are not 
failing for want of co-ordination or co-
operation. That is what I would like to assure 
the hon. lady Member and the hon. Members 
of the House. Certain types of offences, 
whether they are on the railways or outside, 
are such that they are very bad, and energetic 
and prompt measures have to be, and are 
taken, for bringing the offenders to book 
whenever such offences take piace. 

There is only one other point which I have 
to deal with. Some reference was made to 
Rule 149. One thing that I would like to 
emphasise is that this Rule is not invoked 
without careful reference to the context. 
Secondly, it is invoked only in exceptional 
cases, for instance in cases of accidents, 
corruption and so on, to stop such things. 
Then too only in very exceptional cases is the 
provision resorted to. The total number  of  
cases  in  which  this  Rule 

has been invoked is small and, therefore, there 
is no substance in the suggestion that the power 
is indiscriminately invoked and that it is utilised 
for purposes other than the I legitimate 
purposes. That suggestion, I submit, is not quite 
correct. 

I find there is one other matter which I 
have to deal with. More than one hon. 
Member on both sides of the House, said 
something about reorganising the zones. This 
is a matter about which we keep an open 
mind. Operational necessity and effective use 
of the facilities, these are the main deciding 
factors in this respect, and whenever it was 
considered necessary, new zones were 
created. For instance, the Northeastern and the 
Northeast Frontier Zones were created, after 
the first big overhaul of the Railway Systems 
took place when only six zones were initially 
created. If it is found that, in any part of the 
country, the requirements are such that any 
other organizational changes are required, as 
for instance divisionalisation as opposed to 
the district system, or even the creation of 
new zones, each case would be considered on 
merits, from the point of view of operational 
necessity; we need not import regional or 
local considerations while considering a 
matter of this  nature. 

j Madam, I am sorry I have taken a little more 
time than I should have. But I have attempted 
to cover all the points. Thank you. 

Smu NIREN GHOSH: The hon. Member, 
Shri Deokinandan Narayan, urged that the 
allocation for passenger amenities be 
increased from the present figure of Rs. 3 
crores to Rs. 6 crores, or be increased to 
something better. Will the hon. Minister say  
something  on  that? 

SARDAR SWARAN SINGH: I think that 
this provision, with the picture of the 
resources that is before us, is adequate.    
Secondly, I would urge 
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[Sardar Swarato Singh.] the hon. Members 
to have a second look at what are described as 
amenities. They will see that some of them 
are not of a recurring nature, for instance, the 
construction of a shed, and so on. Once they 
are constructed, there are no recurring capital 
liabilities. So when these amenities are added 
year after year, you see the total effect. We 
have to look at the total amount, and not the 
amount spent year by year. Situated as we are, 
I think our present resources do not permit an 
increase of the allocation   under  this  head. 

THE  DEPUTY     CHAIRMAN:     The 
question  is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
service of the financial year 1962-63 for 
the purposes of Railways, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall 
now take up the clause by clause 
consideration of the Bill. There a~e   no   
amend'ments. 

Clauses 2 and 3, and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SARDAR SWARAN SINGH; Madam, I 
move: 

"That  the  Bill  be  returned/' 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 11 A.M. tomorrow. 

The House then adjourned at ten 
minutes past five of the clock till 
eleven of the clock on Friday, the 
11th May 1962. 
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